the detailed statement. The Health Ministry is making available the entire text, which will be
circulated. If your points are not covered, you write to the hon. Minister. | request from the Chair that

he should reply to all such letters written by hon. Members for clarifications. .. (Interruptions)...
Teh A e - R, H31 SN 9 il <1419 &1 § ....(caaem)...

it STaUTAR : 3T participate T&1 fpAT & 7 ...(GET).... TR STATe I fIT SITQITI 3T S
B ATEd &, 317 fifRex &1 @d faRay, a8 a9 s/aE © <9

it At Sret aRT (TR : TR, A A St DI AR U GIa & P w@arey w3 & gRT
IRAR FraTo &1 BRITHH T Tt | - § 21 ATl Uger WRey WA 21, and | know that the Ministry
of Health and Family Welfare have started this programme and every State Government was asked to
conduct it properly ¥ FFIT #3i ST & HEM 5 TR HA) 7 AT MY &R 7 WIBR Bl 9 a1
P19 S 5 I aRaR RIS FRihT &1 A%l & T8 THIS e I Ut B | TRy H2Terd & gIRT
Y 3Mee g # IR frd T B1 31 I e A1 5 o1 A aae € 6 7, oo g9t feamr § 1%
T YR A1 TR 741 SATSIE Si 7 TS [T o419 3471 8, 99 5419 4 98 Mfed 781 8, R
f I IRIR RIS F IR 7 1 w1 &b 3t 7, 9 o1 o &1 # 369 gY & T WAR
P TR HATHT BX HEM ¥ 7 el BF W BH O AEH # 39 91 B THHRT AR {3 S5 g |/
IRAR RIS & HTIHH ¥ A7 TR g 872

MR. DEPUTY CHAIRMAN: | request the hon. Minister to give reply to all the clarifications sought
by hon. Member.

SHRI GHULAM NABI AZAD: Sir, not now.

MR. DEPUTY CHAIRMAN: You send the reply. The House is adjourned for lunch to meet at 2.30
p.m.

The House then adjourned for lunch at forty-eight minutes past one of the clock.
The House re-assembled after lunch at thirty -two minutes past two of the clock.
(THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair)

DISCUSSION ON THE WORKING OF THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT

SHRI D. RAJA (Tamil Nadu): Sir, | rise to initiate the debate on the working of the Ministry of
Social Justice and Empowerment. Sir, the Ministry of Social Justice and Empowerment is the nodal
Ministry for overall policy, planning and co-ordination of programmes of development of Scheduled
Castes and Other Backward Classes. As per the 2001 Census, the population of the Scheduled
Castes is 16.67 crores. Other Backward Classes, as per the estimates of the Mandal Commission,
are 52 per cent. The Scheduled Castes and the OBCs, together, comprise of more than 68 per cent
of India's population. These are the people who are socially oppressed, discriminated, economically
exploited and politically continue to be at disadvantage. Here, the Ministry will have to focus its

functioning on the welfare of these sections.

Sir, | would like to raise some of the issues. | understand the Ministry, over these years, has been
lacking vision. It has been lacking a missionary zeal. It has been lacking focus. | would like to bring
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certain issues before this august House. Since independence till 1985, the Scheduled Castes
Development Division, the Tribal Development Division, and the Minorities and Backward Classes
Welfare Division were with the Ministry of Home Affairs. There existed a Welfare Ministry which looked
after social welfare like disability sector, drug de-addiction, old-aged, child welfare and social
welfare board. In the year 1985-86, the erstwhile Ministry of Welfare was bifurcated into the
Department of Women and Child and the Department of Welfare. Simultaneously, the Scheduled
Caste Development Division, Tribal Development Division and the Minorities and Backward Classes
Welfare Division were moved from the Ministry of Home Affairs, and, also the Wakf Division from the
Ministry of Law to form a separate Ministry of Welfare.

Subsequently, in May, 1998, the name of the Ministry was changed to the Ministry of Social
Justice and Empowerment. But, Sir, the work and the content did not change with the change in the
name of the Ministry. Further, in October, 1999, the Tribal Development Division was moved out to
form a separate Ministry of Tribal Affairs. In January, 2007, the Minorities Division along with Wakf
unit was moved out of the Ministry to form a separate ministry. The Child Development Division has

gone to the Ministry of Women and Child Development.

Sir, the purpose of forming a separate ministry and separating it from the Home Ministry is to give
focus on the issues concerning the vast section of our society. What is the mandate of this Ministry ? |
understand that the welfare mandate of the Ministry emerges, emanates from article 46 of our
Constitution. Article 46 speaks about, 'Promotion of Educational and Economic Interests of
Scheduled Castes, Scheduled Tribes and other Weaker Sections'. It says, and, | quote, "The State
shall promote with special care the educational and economic interests of the weaker sections of the
people, and, in particular, of the Scheduled Castes and the Scheduled Tribes, and shall protect

them from social injustice and all forms of exploitation."

Sir, there is one more provision in the Constitution. The first amendment to the Constitution was
brought in the year 1951, and, | quote, "It is laid down in article 46 as a Directive Principle of State
Policy that the State should promote, with special care, the educational and economic interests of
the weaker sections of the people, and, protect them from social injustice in order that any special
provision that the State may make for the educational, economic or social advancement of any
backward class of citizens may not be challenged on the ground of being discriminatory. It is

proposed that article 15(3) should be suitably amplified."

Then, an amendment was brought to article 15 of the Constitution, | would like to quote that
amendment. Article 15(4) says, "Nothing in this article or in clause (2) of article 29 shall prevent the
State from making any special provision for the advancement of any socially and educationally
backward classes of citizens or for the Scheduled Castes and the Scheduled Tribes." This is the
Constitutional position and our Constitution gives the power to the State. This article further goes on
to explain how the Government has to act in order to protect the interests of the Scheduled Castes
and Scheduled Tribes.

The same article 15, Section 4a says "Nothing in this article shall prevent the State from making

any provision for reservation in matters of promotion with consequential seniority to any class or
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classes of posts in the services under the State in favour of the Scheduled Castes, the Scheduled
Tribes which, in the opinion of the State, are not adequately represented in the services under the
State".

Again, the Section 4b says, "Nothing in this article shall prevent State from considering any
unfilled vacancies of a year which are reserved for being filled up in that year in accordance with any
provision for reservation made under clause 4 or clause 4a as a separate class of vacancies to be
filled up in any succeeding year or years and such class of vacancies shall not be considered together
with the vacancies of the year in which they are being filled up in determining the ceiling of 15 per cent
reservation on total number of vacancies of that year". These are the Constitutional positions as far
as promoting the welfare of the Scheduled Castes and the Scheduled Tribes is concerned. The

subjects handled by the Ministry of Social Justice and Empowerment.

Now, with reference to the Scheduled Castes, | understand their education development,
economic development, special category development, constitutional and legal mechanisms. When
we talk of educational development, it relates to scholarships, Post Matric Scholarships, actually
created by Dr. B.R. Ambedkar in the year 1944, National Overseas Scholarships, again created by
Dr. B.R. Ambedkar in the year 1944, Post Matric Scholarship to Children of Persons Engaged in
Unclean Occupations in the year 1977. And, there are some supporting schemes on education,
hostel schemes, book bank, upgradation of merit and free coaching for the Scheduled Castes
students. Now, certain new schemes have been added, Rajiv Gandhi Fellowship — not initiated by
the Minister of Ministry, but by others-top class education, special educational development for girls
in lower literacy areas. Another scheme called Prime Minister Gram Vikas Yojana for the Scheduled
Castes dominated villages is added this year. Sir, when it comes to economic development, it is very
clear that there is special Central assistance to Scheduled Castes Sub-plan which is called SCA-II,
SCSP which was done in the year 1979-80. National Scheduled Castes Finance and Development
Corporation in 1989 and Scheduled Castes Development Corporation Scheme in 1975. There are
some other targeted schemes also. Special Category-l, manual scavengers, National Scheme for
Liberation and Rehabilitation of Scavengers which was brought in the year 1983. The Employment of
manual Scavengers and Construction of Dry Latrines Prohibition Act 1983 related to Ministry of Urban
Poverty Alleviation, National Safai Karmacharis Finance and Development Corporation, 1997,
National Commission for Safai Karmacharis 1994, tenure of 4th Commission was extended up to
31.3.2009. | do not know what is the latest position. It is for the Minister to explain. We have another
Constitutional mechanism, the National Commission for Scheduled Castes. Again, it is because of
article 338 of the Constitution. Then, we have legal mechanisms. Protection of Civil rights Act 1976,
earlier known as Untouchability Offences Act 1955, the Scheduled Castes and Scheduled

Tribes (Prevention of Atrocities) Act 1989. Why am | quoting all these issues? The reason is what the
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Ministry has done with regard to these powers which have been entrusted with the Ministers. These
are certain examples of concerted efforts made by the Government. It tells how the Government has

made efforts for the welfare of the Scheduled Castes and other Backward Classes.

But the experience shows that the Government has not upheld these positions adequately. It
rather undermined the marginalised people, their access to education and employment. The
recommendations of the Knowledge Commission are thoroughly anti-inclusive. On the one hand, the
Congress-led Government claims that it stands for inclusive growth. On the other hand, if you see
the recommendations of the Knowledge Commission, they are all thoroughly anti-inclusive, anti-
reservation, and pro-elitist. | am sorry to state that but these are all finding endorsements in the

President's Address and even in the Budget presented by the Government.

Sir, | am coming to the real issues now. | spoke on the Budget, but | must bring this fact to the
notice of the august House for its consideration. Out of the total outlay of Rs.10,20,838 crore of the
current Budget, the Ministry of Social Justice and Empowerment, which is serving the interests of 68
per cent of India's population, got only Rs.1,968 crore and 16 lakh which is only 0.192 per cent of the
total Budget. The Ministry has to take care of 68 per cent of India's population, which is a vast
section of our India's society. But the allocation is only 0.192 per cent of the total Budget. If we
calculate this in terms of annual bhagidari of the Scheduled Castes and the OBCs, it is approximately
Rs.2 per month per person. Can the Minister of Social Justice and Empowerment do justice with this

* amount? What is the sense in it ?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): This is an unparliamentary word. The word * is

expunged.

SHRI D. RAJA: Sir, | withdraw it. | was talking about the amount. | don't mean any Minister.
...(/nz‘errupz‘/‘ons)... | referred to the amount only. | did not refer to any Minister or Government.

...(Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You can say that it is a meagre amount.

SHRI D. RAJA: It is a very meagre amount. This is a pathetic condition. This shows how the

Government treats the Scheduled Castes and Backward Classes people.

Sir, | am talking about other Special Central assistance to the Scheduled Castes people. There is
also a decline. The Government is not very clear about what to do with this Special Central
assistance. For instance, the Special Central Assistance to the Scheduled Castes in the sub-Plan is
the single most important scheme for dalits. The lion's share of the budget of the Ministry of Social
Justice is generally set aside and used exclusively for the economic upliftment of dalits. The thing,
which is inexplicable, is that the budget for the Special Central Assistance fell from Rs. 577.71 crore
in 2008-09 to Rs.469 crore in the Budget of 2009-10.

*Expunged as ordered by the Chair.
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There is a fall. There is a decline. Ironically, a few weeks before the Budget exercise, the
Congress Party in its newfound concern for Dalits visited and dined with Dalits in their Bastis in Uttar
Pradesh. | have no problem. Let them do that. | have no problem. But, in return, the Budget
launched a new scheme called the Pradhan Mantri Adarsh Gram Yojana with a cap funding of Rs.10
lakh per village for one thousand villages. This Budget is a pittance. | must say. | don't want to
compare it. But, | am compelled to do that because what Uttar Pradesh spends under
Ambedkar Gram Vikas Yojana started in 1991 with more than ten thousand villages is far better than
the Pradhan Mantri Adarsh Gram Yojana. | think, the Pradhan Mantri Adarsh Gram Yojana is inspired
from that. The Budget set aside this year is mere Rs.100 crore for the scheme. While this scheme
claims that there are 44000 villages with more than 50 per cent Scheduled Caste population in India,
the 2001 census shows only 28,672 villages. These are all statistics which the hon. Minister can think
over. But, my point is, there is stagnation in the budgetary allocations given to the Scheduled Castes
or the Ministry of Social Justice and Empowerment. | must point out this also. Sir, it is for you to take
note of. Sir, in 2002-03, Budget Estimate was Rs.878.82 crores, Revised Estimate was Rs.741.60
crores. There was a cut. In 2003-04, Budget Estimate was Rs.856 crore, Revised Estimate was
Rs.766.91 crore. There was a cut. In 2004-05, Budget Estimate was Rs.875.19 crores, Revised
Estimate was Rs.803.20 crores. There was a cut. In 2005-06, Budget Estimate was Rs.947.61
crores, Revised Estimate was Rs.951.88 crores, just a small increase. In 2006-07, Budget Estimate
was Rs. 1070.88 crores, Revised Estimate was Rs.1169.61 crores. There was no cut. | admit. In
2007-08, Budget Estimate was Rs.1404.43 crores, Revised Estimate was Rs.1582.31 crores. There
was no cut. In 2008-09, Budget Estimate was Rs. 1688.37 crores, Revised Estimate was Rs. 1690.84
crores. What is the increase? That's what | want to know. There is no increase. There is virtually

stagnation of the money given for the welfare of the Scheduled Castes.

Sir, in this regard, | must say, the Government has miserably failed and the Ministry of Social
Justice has miserably failed to impress upon the Government to get its due share because it is being
calculated how the social Central assistance or the Scheduled Caste Sub Plan should be operated.
The Scheduled Caste Sub Plan is not a scheme by itself. It is an umbrella strategy to ensure flow of
targeted financial and fiscal benefits from all the general factors of development and for the benefit of
the Scheduled Castes. Under this strategy, State Governments, Union Territories and Central
Ministries are required to formulate and implement Scheduled Caste Sub Plan for the Scheduled
Castes as part of their Annual Plans by earmarking resources in proportion to their share in total
population. Now, the Central assistance to the Scheduled Castes Sub Plan has lost relevance after

the State Governments showed little interest.

There are diversions of funds by the State Governments, and there is lack of legal backing to the

scheme of the Scheduled Caste Sub-Plan concept, and the Scheduled Caste Sub-Plan model is not
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getting enough funds. There is lack of political will, there is lack of political focus. That is why this
Ministry does not have money now, and it cannot boast that it is protecting the interests of 68 per

cent of the people of this country.

Then, Sir, | would like to move on to the other issues. One is a major issue, that is, the question
of reservation, and what is happening to reservation. The situation is very pathetic and very
disturbing because this Government, the UPA Government, in the dying hours of the previous
regime, at the fag end of the previous regime, passed amidst chaos in Rajya Sabha a Bill regarding
the Scheduled Castes and Scheduled Tribes Reservation in Services which included provisions for
banning reservation in all IITs, lIMs, KNIT and half a dozen central universities. This Bill also banned
reservation in all scientific and technical posts under the Government, apart from giving full powers to
the selection committee to declare an SC or ST unfit for selection to a post. The Government was
ready to pass it in the Lok Sabha, but there was stout opposition; the country knows it, Parliament
knows it, and then only, the Government had to retreat. This has happened even after article 15(5)
was enacted by the Government. Still that Bill is alive with all its provisions of denying reservation. We

would like to know what the Social Justice and Empowerment Ministry is going to do about this.

Then, Sir, when we talk of reservation, there are two-three things. One is, the Ministry has not
even attempted to revise the 50 per cent reservation clause imposed by the Indira Sahni judgment in
the Mandal case by the Supreme Court, even though, the Government can go beyond 50 per cent
reservation, if it is necessary. In such a case, how is the Government going to take care of the
reservation issues arising out of new demands for reservation to Dalit Christians and Dalit Muslims ?
And, as a party, we are for reservation to all Dalits, irrespective of their religious affiliations, but as
long as there is 50 per cent ceiling by the Supreme Court, how can we implement this policy? There
are many correspondences. In this House, the issue about the reservation to Dalit Christians and
Dalit Muslims was raised and the National Commission on the Scheduled Castes intimated the
Ministry, and | quote: "It was decided that reservation should be extended to them, the Dalit
Christians and Dalit Muslims, but the share of 15 per cent of SCs should not be disturbed, and the
element of reservation for these communities — Dalit Christians and Dalit Muslims — should be
determined by the Government, keeping in view their population, and as per the direction of the
Supreme Court, the overall reservation of 50 per cent has to be maintained." What is the meaning of
this recommendation? | do not know. They say that Supreme Court's order must be maintained; at
the same time, Dalit Christians and Dalit Muslims should be given reservation. How is it possible
unless you ask the Supreme Court to remove that ceiling? That is where | think, the Social Justice
and Empowerment Ministry should become more active and should take up this issue and strive for
the removal of the Supreme Court order which binds the reservation to 50 per cent. And it cannot be

s0. This has to go. The Ministry will have to take serious steps.
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3.00 P.M.

The other thing is reservation in private sector. The previous regime of UPA Government created
a drama, if | am allowed to say, — | use this word because. ...(/nterrupt/ons)... That is why we had
to fight the Government ...(Interruptions)... on the issue of reservation in private sector.

...(Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Address the Chair, please.

SHRI D. RAJA: The Common Minimum Programme talked about a national consultation on the
issue with relevant parties. No such consultation took place except with the corporate sector.

...(Interruptions)... You, actually, opposed it. Now also, you are opposing! ... (Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no; don't address them. Address the Chair.
SHRI D. RAJA: Okay.

SHRI RAHUL BAJAJ (Maharashtra): Sir, he insisted me. ... (Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Kindly be careful and address the Chair.

SHRI D. RAJA: Then, the Government gave the issue of reservation in private sector a quiet
burial. Initially, the matter was placed with the Social Justice Ministry which failed to initiate the issue
and, then, it was transferred to the Commerce Ministry. | do not know what the position now is. The
reservation in private sector is a constitutional liability, and the existing provisions of the Constitution
are sufficient to provide for reservation in private sector. | speak in the name of Constitution, and if
somebody wants to challenge it, let us have a debate in this House, and we will have to define what
is 'private sector' in this country, and what is 'private’ about private sector in this country. There is a
need to define the nature and the character of 'private sector' also. That is why, | think, the Social

Justice Ministry will have to be pro-active on the issue of reservation.

Then, Sir, | come to the question of atrocities. ...(Time Bell rings)... | am concluding, Sir. We
have the SC/ST (Prevention of Atrocities) Act, 1989, Rules 1995, but, now, | must say, this is the
twentieth year of the implementation of the Scheduled Castes and Scheduled Tribes (Prevention of
Atrocities) Act, 1989, excluding the administration of criminal justice in regard to offences insofar as
they relate to Scheduled Castes. This was created to ensure a speedy justice and a fair deal to
Dalits. It is a matter of concern and shame that even a Dalit Chief Minister gets a raw deal in our
country, it is a matter of shame, | must say, and | would like to quote Dr. Ambedkar: "It is a mental
twist. It is not a mental twist of an individual. It is a mental twist of the society." That is why Dr.

Ambedkar pleaded to fight against the caste system. And he wrote about the annihilation of the caste
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system in India. It is a mental twist; it continues. You can conquer the Sun, you can conquer the
Moon, you can conquer the Space, but you find it difficult to conquer the predacious caste system.
And, this caste system has become an impediment in the social development of our country. How
are you going to fight it? How are you going to take up this challenge? It happens to one Chief
Minister who happens to be a Dalit. She is the Chief Minister of the most populous State in the
country. But the way she was dealt, | am calling it 'a mindset'. It is 'the castiest mindset' and this
'castiest mindset' does not confine itself to one individual alone. The society, at large, will have to
introspect seriously. How long we can continue this practice of caste system in India? This is where

this Social Justice Ministry has a lot more things to do, Sir.

| 'am going to conclude. Finally, | must talk about the Ambedkar Foundation. There is one Dr.
Ambedkar Foundation which was established in 1991 to commemorate the birth centenary of Dr.
Ambedkar, What are the objectives? The objectives are: setting up of Dr. Ambedkar National Public
Library at Jan Path; instituting Dr. Ambedkar National Award for Social Understanding and Uplift of
Weaker Sections; instituting Dr. Ambedkar International Award for Social Change; setting up of Dr.
Ambedkar Chairs in universities and institutions for carrying out research on the thoughts of Dr.
Ambedkar; publishing collected works of Dr. Ambedkar in Hindi and other regional languages;

creation of a memorial of Dr. Ambedkar at 26-Alipore Road, New Delhi.

Now, what is happening? Nothing has been done to set up Dr. Ambedkar National Public Library
in Jan Path. | have no knowledge. ...(Time-bell rings)... The most unfortunate and inexplicable
scenario is that not a single award, either national or international, instituted in the name of Dr.
Ambedkar, has been given in the last five years. If | am wrong, | stand corrected. Similarly,
Dr.Ambedkar Chairs set up in various universities have become redundant and personal research
work of a few individuals is shown as the work of the Chairs and the Foundation is being
hoodwinked. We need to overhaul the system of the Chairs by providing more funds and expanding.
This Ambedkar Foundation should become an active centre. Can we expect some reasonable activity
towards achieving these objectives for which the Foundation was set up in the name of Dr.

Ambedkar.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, please conclude.

SHRI D. RAJA: Finally, with regard to the Ministry, | want to say something. With this one point, |
will conclude. The National Commission for the Scheduled Castes and the Scheduled Tribes is there.
What is its condition? There are issues pertaining to the functioning of the National Commission for
the Scheduled Castes and the Scheduled Tribes. The Report of the Commission has not been placed
before the Parliament for many years now. If | am wrong, you can correct me. It should be placed
before the Parliament annually. Now, this Ministry lacks drive and push towards the welfare and
empowerment of the Scheduled Castes due to the general apathy and lack of interest of the

bureaucracy in the Ministry. The bureaucrats who get into the Ministry are of low enthusiasm. | don't
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find great enthusiasm in them. These postings are considered as sideline postings or unimportant

postings. That is why they lack enthusiasm.

THE VICE-CHAIRMAN (PROF. P.J KURIEN): But you have a dynamic Minister. Now there is a

dynamic Minister.

SHRI D. RAJA: | am coming to that point. You are right, Sir. You have given me a lead. | am
coming to that point. Now, we have a Minister, as the Chair has rightly said, who is dynamic. He is a
young and energetic Minister. We worked together in the youth movement on various issues. So, |
know him also. | hope this new Minister will have the vision. He will really demonstrate the missionary

zeal to address these concerns of Scheduled Castes and OBCs.
Sir, | could not speak much on OBCs. | have a lot of things to speak ....
THE VICE -CHAIRMAN (PROF. P.J. KURIEN): Your time has already exhausted.

SHRI D. RAJA: ... on OBCs also. The twenty-seven per cent reservation for OBCs is still a

matter to be taken up seriously and the OBCs must get their genuine consideration.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, fine.

SHRI D. RAJA: Sir, with these words, | initiate the discussion and leave the floor for
deliberations. | hope the Minister takes note of these issues and our hon. colleagues will add their
points to what | have said. The Ministry of Social Justice and Empowerment is an important Ministry
because it is dealing with 68 per cent of India's population. They belong to the weaker sections of the
society. If we don't address their concerns appropriately on time, what will be the future of India?

One should think over it. With these words, | conclude. Thank you.
THE VICE-CHAIRMAN (PROF. P.J KURIEN): Okay, thank you Shri Raja. Mr. B. K. Hariprasad.

SHRI B.K. HARIPRASAD (Karnataka): Mr. Vice-Chairman, Sir, while endorsing what my
colleague, Shri D. Raja, has said, | would like to say that this is a nodal Ministry for the upliftment of
SCs, STs, OBCs, physically disabled, including drug-addicts. While concluding, Mr. Raja, in his
remarks about the approach of the bureaucracy to these problems, has rightly pointed out that most
of the bureaucrats who come to this Department feel that it is a punishment transfer or a punishment
posting for them. But to me, this Ministry is one of the most precious and holy Ministries in the
Government, which has to deal with the most disabled, deprived and oppressed population of this
country. Mr. Raja, while speaking, confined this Ministry to SCs, STs and OBCs, which constitute,
maybe, 68 per cent. But he has forgotten about 3.6 per cent disabled people and 0.5 or 0.6 per cent
people who are addicted either to drugs or alcohol. He has dealt widely with the issues relating to
different provisions in the Constitution. In my tenth year in this Parliament, | can say that there

is no dearth of laws, there is no dearth of programmes for these vulnerable sections of the society,
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especially SCs, STs and OBCs. If | go through the programmes, there are umpteen programmes for
these vulnerable sections. The sensitivity of the Ministry, in whole of Asia, stands high to solve the
problems of these vulnerable sections. Especially, we have passed a lot of laws. Ultimately, these
laws have been passed only to be bypassed by the bureaucrats down below. We have been
witnessing this. If you take the Prevention of Atrocities Act, 1989, it stuck up with unending process
of judiciary at all levels, as borne out by figures released by the National Crime Records Bureau. The
average conviction rate for crimes against SCs and STs, stood at 28.9 per cent and 27.3 per cent
respectively, as compared to overall conviction of 46.3 per cent relating to IPC cases and 87.2 per
cent relating to other cases. Judiciary has still to be sensitised to the rights of dalits and for speedy
and affordable justice. Recently, the Central Government's proposal to establish an Indian Judicial
Service in line with IAS, IPS and IFS is welcome in this context because there is no adequate
representation of dalits and bahujans in the judiciary. That is the reason the rate of conviction or the

rate of judgement is very low because of non-representation of these communities in the judiciary.

Sir, the basic objective of this Ministry is to empower these weaker sections of the society. The
huge population has no access to education, no access to health and no access to social security

concerns. It is for this Ministry to empower these sections of the society.

Mr. Raja was mentioning about carrying of night soil by the Safai Karamcharis. Sir, it is one of the
most inhuman acts in this country which is prevailing since ages. Although the Centre woke up to this
issue way back in 1993, the Karnataka Government headed by Late Devaraj Urs, passed a Bill way

back in 1974, banning carrying the night soil by human beings.

Sir, even today, in many States, — | do not want to mention the name of the States because they
will think it is a political issue — in some of the most progressive States of the country, people carry
the night soil on their heads. It is a shameful thing. Though the Act has been passed in Parliament,
the bureaucracy, or, the mindset of the people, who rule the States, does not want to implement it.

They are shameless, and they should hang their heads in shame.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Why not political leaders? Why should we expect

the bureaucrats to do it ?

SHRI B.K. HARIPRASAD: That is why | said that the mind-set of the society has to change.
Recently, | saw in the CNN-IBN, a man, getting into a fully choked manhole in the capital city of one

of the biggest States. It is the most shameful thing. ... (Interruptions)...
SHRI PENUMALLI MADHU (Andhra Pradesh): It is everywhere.

SHRI B.K. HARIPRASAD: We have to set it right. It is the responsibility of this august House to
see to it that every human being lives with dignity. And, while speaking on reservation, some of my
colleagues may feel bad and sad, when 1 say that this section does not want reservation to fill up

their belly. They are the most productive population in this country, who toil, blood and sweat.
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Whether it is in the field of agriculture, or, it is in the field of industry, or, in the field of artisans, they
do not sit idle and earn their livelihood. It is one of the most productive populations of this country.
They should be protected, and they should be given remuneration. Actually, there is no dignity of
labour in this country, and that is the problem which we are facing. As far as this night soil is
concerned, under the sub-Plan, huge funds have been given to the States. There should be some
mechanism to ensure proper implementation of these programmes, and if they do not implement
them, various kinds of incentives or facilities, at the level of the Urban Development Ministry, or, the
Rural Development Ministry, should be cut. Some mechanism has to be evolved because even after
60 years of independence, the fruits of freedom, or, to say, the fruits of equal rights have not trickle
to this section of the population. More than 80 per cent of our population are deprived of all these
benefits. Sir, | urge upon the Ministry that they should take cognisance of this vulnerable section,
especially, the backward classes, who are used as mercenaries by some of the communal forces of
this country, these backward classes and weaker sections have been used as the cadres of Naxalism
in this country. To my knowledge, almost 80 districts of the country are under the clutches of
communal tension; about 170 districts are under the clutches of Naxalism. All put together, nearly 50
per cent of the districts in the country are under the threat of extremist forces. If we do not empower
them, neither the private sector nor the public sector can survive because we have seen what has
happened in Nepal. It is not a joke. The Government and the civilised society should open their eyes
to this reality. Otherwise, what we foresee is a serious threat by these forces. Lakhs of our freedom
fighters sacrificed their lives to get us this independence. The fruits of our independence should

trickle down to this vulnerable section.

While talking about the Scheduled Castes, the Dalits or the tribals, these people are
constitutionally protected. The only section, which has been left out on the streets, is the OBCs. If
we look at the kind of financial assistance, which has been given, the figures show that the pre-
metric scholarship amount for OBCs is Rs.25 per month, and it is Rs.40 per month and Rs.50 per
month for classes from éth to 10th standard. It is ridiculous. The well-off people give Rs.25 as pocket
money to their children studying in schools, and, Rs.25 is what you give to beggars. It is better that

you withdraw this money, and instead, give some of the facilities for these boys to study.

That is because some of them may ridicule the reservation for OBCs. When 27 per cent
reservation to OBCs was given, it was ridiculed. Thanks to Parliament, | am a member of one of the
most prestigious and pioneering institutes of science in the country, Tata Institute of Science. When
this issue came up, again scientists or the so-called elites in the society ridiculed the 27 per cent
reservation. But because of our presence, they were forced to adopt it. Then, after six months when
| again attended the meeting, | found that, out of 50 applications which were called in that most
prestigious science institute, 23 got selected on merit, without any coaching or anything. It is not that
OBCs or Dalits or Harijans or Bahujans are physicially or mentally backward; they are far, far forward
than many of the people belonging to the so-called forward sections of our society. The only thing is

that they have to be given opportunities and that is their right. They are not begging for it. This kind of
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pittance, of Rs.25 or Rs.40 per month, should be immediately withdrawn. Give some other incentive
or increase this money. If you look at grants given for building hostels, in whole of the country, as
Shri D. Raja said, for 68 per cent or 52 per cent people, there are only 117 OBCs hostels. It is
ridiculous. This is what the vast majority of our population, which is so productive, getting! This has
to be stopped. | do not want to go into the details of the statistics, Sir, because, a single.death is a
tragedy; hundreds of deaths are statistics. So, there is no point in mentioning all these things. Sir,
the literacy rate amongst the OBCs, especially in women, is very low. | entirely agree with Ram Gopal
Yadavji on their views on the Women reservation Bill. When the Women Reservation Bill came, they
strongly protested because the literacy rate of women in OBCs is very low; it is lower than ten per
cent. Even children are not allowed to go to schools because their parents want their helping hand in
their fields or in whatever work they do for earning their livelihood. Sir, this vulnerable section should
be given all the support at the rural level, as also at the urban level. Sir, look at the kind of money
they are giving for medical, engineering, including degree level, courses in Indian medicine, BAMS
and comparable courses in Ayurveda, to the students, Rs. 425 to hostellers and Rs. 190 to day-
scholars per annum. What will one do with that? | come from the State of Karnataka where the
capitation fee is ...(Time-bell rings)... Sir, if you do not want that | should speak, | will withdraw. |

have no problem at all.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Take two minutes more.

SHRI B. K. HARIPRASAD: Sir, | hardly take any time of the House. | have seen that, in this
House, people who take this House for granted, they get all the time. | am raising a genuine issue,
concerning this vulnerable section of our society which has been deprived of all the facilities. But if

you do not want me to speak, | will not speak. Thank you very much.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You take two minutes more. You are a very
disciplined Member of this House. ...(Interruptions)... No, the problem is that his party has given 9
names and the time allotted to him is 15 minutes. | rang the bell in the 14th minute.

...(Interruptions)... That is for his party. ...(Interruptions)...

SHRI B. K. HARIPRASAD: Panyji, | am not speaking here as party-man; | am speaking as an
individual. ...(Interruptions)... 8 al S Bl ...(FILIH)... 59 TP ﬂ—cm’slﬁ H S B 8, 99 &
et A 1 ...(AHM)... ST H MYDBT TR FBRA § 7, 799 § et A gl ...(hae™)... 579 § Igf e
1§ 9 § UrST A 181, T & IR ¥ 91 Y87 § SR $9 < Pl a1 21 ...(qdEH)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Hari, do not waste your time. You make your

point.
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SHRI B. K. HARIPRASAD: Anyway, in this Budget, the Ministry of Social Justice and
empowerment has been given Rs. 100 crore more. Last year, it got Rs.2400 crores and this year it is
getting Rs.2500 crores. | have no problem with that — whether it has not been given more because of
NREGA or because of the Sarva Shiksha Abhiyan or because of other programmes the benefits of

which are going to these sections of the society.

Sir, we are signatory to the Charter of U.N. Convention on Rights of Persons with Disabilities, but
no such Commission on the lines of the Human Rights Commission has been constituted. We have
about 2.6 per cent to 3 per cent of people who are disabled and they are under the mercy of some of
the merciless NGOs and the bureaucracy. These are all physically challenged people, whether it is
mentally retarded or physically challenged or blind or deaf and dumb. These are all the people whose
percentage is almost 3 per cent. Sir, once | saw in a documentary film, a Minister calling all these
disabled people to her constituency and distributing whatever incentives were given to these people.
This cannot be done to these physically challenged people and the bureaucracy should go to the
doorsteps of these disabled people, whether they are mentally retarded or physically challenged
people. These facilities should reach their homes, and schemes for distribution of appliances and
aids for disabled should not confine to the NGOs. These people should be given opportunity to select

their own brands because it could be done.

Sir, | have one more very important issue on the drug addiction. A large population of this
country, especially in the North-East is addicted to drugs, and the Ministry should have some
monitoring or a vigilance agency, along with the Home Ministry, because in the Home Ministry
whoever deals with it knows from where the drugs are coming. Our youngsters, especially the youth
of this country are getting spoilt. So, there should be a vigilance Committee for this purpose. We
have a dynamic Minister heading this Ministry. The hon. Minister has come through the grassroots;
like Raja and Mukul Wasnik, all were colleagues in their youth movement. | think, some justice would

be done to these vulnerable sections. With these words, | conclude. Thank you, Sir.

it o= AR (fEorae =9« AgaR, STHITETE S, §e A Ue ofid 81 Aeeayu vy ok
I fawg o1 fomrer o #31erd &1 <1 i1 &, 9 & $IIDR W) =4 81 %8 5

HEISY, I§ <% Bl gAY AT 5 4RI SR <20 F T8 $ TS A7 B TaM Bl WY TP
T IMEATIHD H1 ST 7T, B9 <27 H SIS Bl fhel Tl & BRI BRIS] AN Sferd 8 7T,
TR 21 1Y 3R Par-§d b RIGR §YI I8 < BT U & 3R I8 AN ¥ [ $T VP 984 g1
PR 1, A 5 S & HST-GOU o1, Hal -1 MR T Y A Arnfore =m g SR &
A H R I DI R A T[S TS, FIR A DR 1. ATSHR g ASTH] et T 7§ HH1eT Bl
S BT IR BT ST FATA A <1 11T, PO SR 3 3R 8H 39 919 &I YA=1a1 9 74 € &5
< b AfE BT AP H A T B I b WY H IS YR a1 B A BT DBR BT
T S q1E AT AT HATAT I
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HEIGY, 39 HATT &) 957 W T4l IR 791 81 ) 319 ff 59 darew 3 S| $v 9] ) &
o™ & 915, 39 9ATE & = A9 AMINTS =1 & a8 H 9 1 S AEIGd, Ig AT
1 3R <2 A TS AN IRA g8, S $ 59 FATGT IR @i IRH R aTel AT TS 571 €.
RTST 3 HET {6 99 | AEaqul a1 U2 & a1 AsTiait § Ua SU-ATS1 &7 e =y o g4
STel a aifiie RIS & o frell &, 1w 27 Tl 3§ 98 AT Y% s o) F S =ngm o |+t
TSR H I AT Yw R T8l g7 AeIed, I8 Iid Aecayyl 91 21 Ioic &1 Us Mivad faw
ITD! ST & YU & e FeiRa wv wd foran Sl a8 95 wewyel a1d ot I8 |t
woel # B =Ry ol I i A g%, as S Ang s € e, R 7 g8 fownr € e
S IR-IR I AEATS, AT a9 Toeil & I8 g1 A T8l s & Ao 7 fvae g
T 1T €1 <91 5 14 U A AT S BT FE AT SR IqH i 1 H1aE gan &, 98 954 b B
SRR & ST A UIET 781 1 311 Heaqul AIST1 H ST &b SfeR YR A1 Jrae 811
(Y, ST T A 17 T 39 I DI )T 2 {6 519 o5 U F TR & BT HTGLTT
% fAT incentive IdT 8, IAF a1 W1 I8 HHI R 8172 H TG {5 I8 B9 STea ] 4 STeal 1 B S|

ST o6 A% 4 qd g7hT HeIed 7 iR IR A1 SN B e 1 15 fhan e, sl el 7
TSI & 60 AT & a1 a1 i <21 # 5 @feh 31 faaer e 3R I8 19 H31 98l 8, 1 I8
TS U BT 19 21 H 37T B 37T YT A U1 BR JET AT A vewr 3§ A S R Uwet &1
TS, I HI T © iR 931 I8 Hed U gRh 81 721 & o ot g1 aarn w1 {6 fewraa wew
# 51 aRarT @1 fafeaa feam 721 o, ST@ rehabilitate HR &A1 11 B o1 fZwmaet yewr 4 I
T QX1 TIRE W AT 81 TS 2, A I & PO 1 W A I8 w1 31 of) §1 9% 9 guivg ot a1
21H =g 5 59 Aey H A1y ARy Ao 991, 99 IR # RTHar) 77 3 S SR &9 9 o
31T 39 TR ) Aorge) ot Y <ot o | & 1w

39 HATAT DI Ol 1 T 7Y &, SHH drugs abuse T THATK B B a1d 4 31 T8 gt for=d1 &1
T 1 37751 AT BT Qb a1 U= B BT 8 3R IHD ged s qR e (a2l H ST %2 &1 H &M §
% feTad S yeer 9 o0 Bl H q31 ARl 1 gar & asf o pal 3§ Tefiel @i o1 o % 8
T 21 399 2N 9 957 $B B &I S’d o) H GHeI g 15 59 faen 9 S $8 B a1ty ofk 59
FRT & o I &7 &1 JTaem= 8191 2113 Y, 98 Wraem 991 Te! fow 931 59 f9wa &l TRar 4
<1 39 v W B B & Y s e 39T, e iR el @ involve BRAT TS, FIfE
S TRH AfepeR Jel A BT 81 T8 95 I91 AR & 91 fe-ufafes fadpe wawn gt =ei
TG gaferg § A o6 39 IR a1t 9 <1feres T w=ar S|

T2 geft 2 5 39 Farey & ofia gt o wawn R off faR forar S a9 gen 21 $B gan v,
AP W P TET TN 21 AT AT a1 -frfa 31fdrep e Sl =refl STt ofrs Uah sRaaR #
A I8 TR o % st # 1 59 1R =1 &eh &1 S jE) 21 3 &A1 F 918 gai &) w1 g
% FIER B ST ARG ¥ 31T JGT D W7 ST NS FRIS B, Sl UTd A1l 3 9 IR 15 RIS
81 SgHll aRaR Bic 81’2 &, IRAR ge I3 &1 ST & Sfi+ &1 &7 98 I81 51 I8 o fa-
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e e 81l @rell SITU| 59 HATd & U Bls A9 AT TE] 8| 9 B HTa8M 81 51 34
e & +ff 95 1F A B SMATIBAT §1 ST 1 THRIT BT FAE HRA F ToIY 15-20 BRIS
JHY BT AU e T0Y 3R BRARGS 81 I8 T gaTl o1 fb T el § v Old Age Home
T 21 I8 e i o R ET gt H AT o S ey 1 o) Seal W Sfeal qRT foham Sy

9 HATC & 3 gy B b BT Al U SR WE@yul B g1 81 R Ay Ruid §
o & o6 BI-31 A vy 59 431 &1 13 1Y 81 981 A1 339aT 378 8, dfd & Rure #9 ue
off, I @2l W W g B 1 b IR F BS 7eb T 81 HATTT $V PR @I 8, 8] PR W8T 8,
fpa &7 @d B 7T T, TS BIs NI el Tl I8 VS 95 IS AR Sufdr, gferd ok W
AR & oy U7 81 78 21 8 v 5 <l 811, 3o =l it Bl & 6 Bie-BIe TRI9 BRI & =4
DI P GRIAT A 8, TR ST &, SAD! STST ST A 51 2131 T H HRay & fex A7
BT T ITTAM I2 FRAATIT ST 8 3R St HR & oy sranfast aeman oiman 21 9 =RTEl ® @
BlaR, el & 9 @S glex ¥Rg AR 81 9% 959 §97 g1 99 A1 §1 9 37chel Wy T AR,
e ITG Y I5d IST ABAT T, NS THed B Al gl Memgii 31 w9 3
AT B 3D 37 HATAT b BTH H STreT T, b HTerd B I1i¥d RUIE § Bl R 3BT Pls
f315p 81 81 21 T8 TR o<1 gs SR § A1 o w3 39 foem 7 0t R a1

S AT BT HF 984 I8, 2 B AHINTS =1 < 31, fo4 faen 7 a8 g1 ave 4 fovd
BT &1 rTRTe = Tl o R B, offSh 39 WATery 1 i O o T 7, g o fawe B fh aw
AT 9RT I TET BITI 50 PRIS BT AV, 2007 T Wl Te| galll &T T T8l aTl, THDT Pl a9y
B RIS 3§ 781 &A1 T 81 6 RIS SUAT STSAC 81 7T, Be| A el 3R T {1 T, ISP 71
SRR BT YRT TR B, A 9 HRIg UV B BEgRIAT 3T SR ITH BIE &Y < & E, I
3iffse RUIE 7 smrestder B

IYFHTRTE S, 39 <9 & G fIurT & |t Bl A SfIHaR NGOs 98T BT R 21 ART 3791
g A1FHG & b PV NGOs( Tg 3BT BH B 8 &, S| TRIS bl SIH] AMRY, oAl FW NGOs
Faqd T B P ©| I8 W U 98 T racket I T &1 fIeell § & &N €, ST SFelT-31eT
T & 9 B &, I B 2 6 5 a1 & oy B |1 NGO S |ehdT B, 31U SN dl NGO
T, U1 9 €, 9 forefl e # <ol S €1 ST R B BN ©, SFIF W B T8l 8| 98 9
NGOs BTSN &, il 21 I BT PISI-3RAl TIAT I & HIRYT T 81 387 31 {391 &1 =nfeg fos 59
IR H & A AR BRI B NGOs Igd 3101 B PR 8 &1 MR ARBR I8 o1 U] PR Fball &
% S BT BT HX 3BT 2, T B B FR 8T 31 39 v 1 sfffee Rl § war mar & f5 aga
A NGOs = eI B a1, I blacklist fHIT 7T, <M= S &1 IT6 IR o1 IqH! AU &1
AT ST HHT| 39 20 H T <1 &) STaea e B

BIAER 980 $H ©, ST [ R qaawhl o BeT, AfchT Gab oxT1 8l & [ T & I 0
TRT ITANT &1 g3 | BIATATAT BT HH STIRT §aAT, T T 4 I 55% ITINT B4 g3l AR T Iae
H 81% YA B4 3Tl § J& B A T &1 A1g7 [ 9 HATed BT Sl A1 AT faalT BT
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B 8, I 984 AP HM 8| I8 BIH Hel-bel AleT-ATsl 3T &, TN €l | < $ 3feR qHITD
=1 311 B9 < T2 | &1 I AT T, S TSIl A F& AR Bl ATST-ATST BIIST gall, qTabt
RN BT BTIST T8 goTl R TR I% gan b 95 4 @ fUws 191 anfde w9 4 a1 fawsar agd
¢ Y21 8, I &1 1 fawy 81 g3y qdachl A9 9aw 1 3P Hel 8 [ I g wga an 4
&I e e T @ W, e, s e, I8 <9 & Y 959 9971 §de a1 9l gl
RN, AT =TT AT e Bl 2fee | A1 eper e gon @ ok Yft aRfRfa o, <9 fos 2w
2, Afe Tl @ gTera RT-0fifT @R 81 38 2 &R & wmifve =g 39 @) fen ¥ faegd
fawe g1 g 8

JYFTEET ST, Ve GRIBTS IR 1+ BT U1 I Al < o, fgi Bl & $a &l 791
o, SifT IS Qe g MR WIRS a T, Yeh HEAAHRT IR 9 T, Tah IRIG HIR 9 7147 3R
T YT R g 11| AHIRTD =1 <1 $T Hebed, Sl 98 Ul [T T 1, 1 ferm 7 fopa
T AT, 37T I8 YRT TARE & MR 1 37T 9 S 3 T g1 fRIETy U7 81 RET | - Vb TR% B
AN BT SFIRY AT BT P I8! € MR T TP SRSl P 3R TR {49 & 21 Financial
Express &I Ta RUIE & GaTfad 59 <91 § HRISURTA! o1 W] Uh g 81 718 g 3R R & 919,
VR B refcgawelr, a3t Ioi A 98- drer 1efagaxalt 4 75 Bl Number of high net worth individuals
increased by 20 per cent in India 3R RITGR # 21 Tfcrerd & fEd@ F 91 3761 oI & 6 &9 984
TRED] B 3T 8, b Gl dR% TRI&] B a7 8Teld , 514 g8 a1 A 377l 8, a1 o e &1
Forbes magazine%ﬁﬁmmwﬁwﬁiﬁmmqﬁﬁwglWﬁs&;a‘ﬂﬁaﬁ
WUl 8 AT, 60 TR BRI BYY &1 81 718 71 fIeq & 1125 SRUfTal # 9 53 9Rd & Bl

Sgqutee (it 9.1 FREIF) : 31T 9 FH BT
it oI ER - TR, 5 fe ofR 2 difvTg, R urdt & forg et 42 faee E
IgqHTee (1. W91 HRIA): 3Muas! et & 42 e 8, 4 W € 3fR 319 15 e 91 g &1

2} AT PR : IR, 3971 Al baet 1 e gu &1 H I e ve1 o {6 fawa & 1125 sRqufed 4 53
AR &, 10 Fa R AT H GG & 4 AN &1 f4ed §o & qanfas feg & 12 iR <90 9 IR
BT YAR B 1 81 I8 AT GRN BT 919 & b ga-11 SI1eT Wfe 59 <90 4 of j&T 8, <fehT qmiTe
Y B Bleld 9gd @R 2l T TR I8 & & National Commission on Enterprises i
Unorganised Sector%ﬂ?ﬁﬁ’cﬁﬁmmmwmﬁqumglﬂgﬁﬂﬁﬁ:ﬁ?ﬁ
3RI & 3R A 4T AT 2, <Hfeh 3R H4 fhdT BT 20 $UT URY 37 TOIRT H_A1 U, 1 ISP
ERICE IR IS ERCI R

HEIGY, ISR THAT G0 & AT 20 PIS ART IRIET 8 $UY IR YoIRT Bl 51 TTHI0T &5
# 80 RIRTA ART BT 319} T Mol Tl 81 §U &1 I8 ATHIS a1 B ETerd 2l TS 1
HETOT 2006-07 b HATGeD 50 T @Al b1 Uiy fch ATRID SUHRDT Y Had 19 BUY &1 ATHIT
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&1 W S ST TE ©, I 10 TRrerd srggfe S & | b U Bis 4 e 8 3R 65 Hfererd
QAR & IR $8 Vs 4 AT B9 97 81 7 Times of India # A United Nation's World Food Programme
IR 4 Bd Rue 9 PB 3gd DT EI'I?'ITI The Report points to some staggering firuge. More that
27 per cent of the world's under-nourished population lives in India while 43 per cent of children
under five years of age in the country are underweight. The figure is among the highest in the world."
ST A [ SATET @ AN e A € - 98 39 RUIC § $e1 T 81 fR U 3R 919 Pel © -
Percentage of women with chronic energy deficiency is stagnant at 40 per cent over 6 years. Jg
[ETRTES =TT B BTed 2| $9% a8 § TS iR RIS S§a $IA1 IR - International Food Policy
Research Institute o Hunger Index &1 ISERCEI %I EX Rure § EEN §'@3T2ﬂ ey ﬁ'{f g '%I
sﬂﬁﬁfl@'[% - "With more than 200 million food insecure people, India is home to the largest number

of hungry people."

R, B MRS =19 &1 a1 B I8 &, oAl g § a9 SIT&T 37 T 3777 fegeam #
8171, I8 39 a1 RUISH § S8 71 81 Weled, q91 I8 e &1 & & Ua 9ga g1 faviemy g4
<o 4 81 T, T AR # 9 e A1 AT 9T 89 U1 IRa a1 9Ted €, o SRauf iR
FRISTRT Al &1 3Ryl 3 e Wt FRIel & w9 7 Bl gelt S e 7 81 af foar &1 fawa 2,
oifer faer 81 ol $o il § Rife 3= 38 9V SR FRIs] a4 9§ dSd-aRud %, 1 I8
TR B U TS TR B EHS 37T G971 I8 T, 3 QU YA, TWBR G, T8 A 37T B

qEIGY, 3t f7h gan & amciadre 9¢ 38T €, FRiaIg 9 I8T © 3R & 150 Riet a9
ST &1 BT MR AT BT BTeld AT WRWE 81 Ts &1 B9 faeell § o &4 &, A1 gag-gas
IRIAR GG el Bl 1 S Fax HIfa X4, Shell, AR, HRA TR B A1 & 1d faeedt 4
I I AdHAIE 9 I8 8, AISAAIE 9 I8 8, IE Sl Al U SIS P Bleld W4 81 8] 81 A DA
JTATT ST &1 82 B HSHIAT S I8T 872 T8 TR Alorard, Sas! § I8+ arerl fFR7er 8, s &,
RTI! BIS B 8! fiIct Y81 7, SHB! YSHTIT ST Thdl &1 396 3R Wl BROT B, oifhT A4 g7
e @ foFy R 81 32 € 3R o9 39 i, FFRTeT, BT 3iR Ao/qR SRISHR AAISrdTT &l I8 gl
AT 2 6 30 2 F O AN 7 TEAT BRb 60 ARG RIS TUY A Wl SITaT T41 FIToReis & 6
F I @ A S T 8, A1 S e W I 8, ST A 89 Al Bl ol o1 ARyl
H S €1 e AT8d g (b 31T 39 < 31 RRURY AT gRen 1 efe 9§ 91 Farors 8, a9
T 21 A 9 O T BT, G A Bk, 9 TRI9 @ a8 Qs G S 6 6 % e
N oo el 8, Al 32 MR BIRET 8, < F PRISUN 96 I3 €, I8 U 31oid 41 RART 97 718 B

T 3 H SRIIR UG TET AT, T 81 SRR H U 3 i @ar off - gl 7= W @eR oft o 2w
# FRISURTIN B! V&R g T8 3R AT & IRIURET § MRT & SRIurl o I&1 ¢ TS T
TS R U6 AR e Y 6 WRA & U 9gd IS a1 h 7 AT GHUT P STHIaT IR 235 PRIS
TYY BT AT 8T8 STeTel IUBR A a7 R g6 & S 3 U iR @a off 9RT & va W9
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U9 &F A H YA T, 1 N AR G 3, BTl 954 WRE 3R I WA Bl AL B U qfeT A
I & AT B1 = Bl Ui Gl $UT H 99 AT B I8 BT AHHINND AT 82 A1 S 99 T8 ?
P RTER 8 396 fIU? T dR% aqda) SR, T dR% ax<! TRIe !

IS =Ty 3 Ae<ayul 4w € SR # U8 Pe1 =redl § & 9 fa2n & 9gd &9 ™ gan
AT TE gaN B ...(AHT B Teh)... H <1 e H T B BT I Heled, 9 HATd Bl 3fee Aran
BT 3R H T g {6 O3 ORPR 31 AR1 Al # el aRaci= H=1 81| I8 98 981 §ahe 8,
Ig femres IR 81 A 79, 3 <fem, 3 SUMR, feae v a% Tamell & |9l 1R [OIRT HA1?
T4 91 Fae 8 S JRT 27 B SIFET 8RN ST TRBR B Ardl # el IRac al, 747
e J AR AISHY TR SY, $6 811 H AR & 7o PR Bl Il S, fapfwra srefeaven
B AT BT S, T 89 T 59 < HO ATHITD AT T Fehel &

IqwTeae (. 9.5 FRET) : A HAR SN, 37 T DI

2 AT HAR : 9 AV IR T4t YRH FRA dTel ISR ST, IS S 7 FHIIROT R Tl Bl
3TRET0T < B A1 Pl 21 qHerd § 6 ¥ a1 ega 3% 781 2

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, wind up please.

off T PR : 9 95 AT FEAT YT BT S SR BRA dTel AN Bl ARET0 B
gfaem 781 fre =1fev) S99 g9 st fo1Td fog aReroT 1 e 2, 76 AHRI 9= 17 T8
3R Ue AEIiTe 9T UST 81T Uiy SHS! gl sawaddr T8l 81 3 #, § ga 8 FEdl §
3% AT =T W T2 g B, 38 I o W1 ST 1 AT B <% H i fwAd & HRor
e Rk U1 88 7, fTee ar & avaR &1 ffeaa Hifi s =nfey) a=ars)

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, before | switch over to Tamil, the language in which
| want to speak, | would like to make an observation. The Ministry of Social Justice and
Empowerment deals with the most disadvantaged, exploited and oppressed sections of the society.
But, unfortunately, if we have a look at the allocations, it seems that the Ministry, itself has been
marginalized, and is facing injustice. Instead of being proactive, it is inactive. This is my observation

after seeing the allocations. * *

The life of the socially disadvantaged groups of people, as compared to the rest of the
population, is really very pathetic. Governments are continuously changing. They have legislated so
many laws. The Congress Government, the Janata Government, the BJP Government, The UPA-I
Government, the UPA-II Government whatever may be the ruling Government, these marginalized
sections of people are not paid proper attention ever. Of course, these Governments have made
some special schemes for the welfare of Dalits and Tribals. But it is a fact that the benefits of'these

schemes have not reached the majority of the Dalits and Tribals for whom they have been planned.

* English translation of the speech delivered in Tamil.
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Scheduled Caste Sub Plan(SCSP) and Tribal Sub Plan(TSP) are significant developments made for
the welfare of the Dalits and Tribals. According to these plans, 16 per cent allocation for Dalits and 8
per cent allocation for tribals have to be given. If we compare Budget 2009-2010 with that of budget
2008-2009, we can understand that these sub plans for Dalits and tribals are almost stagnant. On the
whole, the Central assistance to all the State Governments and Union Terriotries have been reduced.
The budgetary outlay for the Schedulued Caste Sub Plan has declined from 7.07 per cent to 6.49 per
cent, while for the Tribal Sub Plan, the decline is from 4.20 per cent to 4.10 per cent. The only major
sop in the Union Budget 2009-2010 is the new scheme called Pradhan Mantri Adarsh Gram Yojan
(PMAGY) with an allocation of Rs.100 crore. But this allocation also is not sufficient. It is like giving

pop corn to a hungry elephant.

As far as Communist Party of India(Marxist) is concerned, we want to point out that Dalits and
tribals together constitute about 25% of the Indian population. Yet various Governments, whether it
be the BJP-led Government or the Congress-led Government, in their pursuit of neo-liberal policies

have never taken into consideration the problems faced by these sections of people.

During the last five years, the Congress led UPA in its earlier edition had promised in the
Common Minimum Programme that all reservation quotas, including those relating to promotions,
would be fulfilled in a time bound manner through a Reservation Act. It also professed separate
reservation for the tribals in private sector. But what have they done? They never cared about
legislating a law with regard to reservation in private sector. They always desired to make the
corporates happy. Their promises remain only on the paper. Whether the UPA Government will bring
such a legislation atleast in the present tenure? It is the duty of the Hon'ble Minister to answer this

query.

What is the position in Government Departments? Of the 1,70,000 posts lying vacant in the
Ministry of Railways alone, 32,600 jobs that belong to the SCs and STs are not yet filled up. Why this
has not been done? Over 13,000 vacancies in the promotional quota also are not yet filled up. This

has affected the direct recruitment also. The UPA Government is not ready to fill up these vacancies.

| want to point out some statistics. | want to point out the employment position 2004 in Central
Government Services. The total strength of Class | employees in Central Government is 80,011.
Among these vacancies 12.2% of the vacancies only are allotted to SCs and 4.1% to STs. The
position of the OBCs is still worse. They are given an allocation of only 3.9%. The total number of
employees in Class Il is 1,35,409. Among these vacancies 14.5% of the vacancies only are allotted
to SCs, 4.6% to STs and 2.3% to OBCs. There are 91,609 sweeper workers are there. More
number of reservation for SCs are found in scavenger jobs. 64.9% of vacancies are allotted to SCs.
You are giving opportunity to SCs in sweeping work and not in Class | service. This is the approach

of the Government. These are your figures. This is not my figure.
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(MR. DEPUTY CHAIRMAN in the Chair)

You take the case of Civil Services. The percentage of SCs in IAS is 10.60%, in IPS is 12.40%
and 11,50% in the case of IFS. The percentage of STs in IAS is 4.72%, 4.63% in IPS and 7% in
IFS. See this is the pathetic situation. You do not make law, demand reservation in the private
sector. You do not do yourself in your own department. It is the pathetic situation we have crossed.
See my Honourable Member said that one death is tragedy, but hundred deaths are statistics. Sir,
we must know the statistics also.

According to the 11th Five Year Plan, 37% of the SCs and 47% of tribals in rural areas are living
below the poverty line (BPL). In urban areas, 33% of dalits and 40% of tribals live below the
poverty line(BPL), Till 2007, the infant mortality rate of SCs was 70 and that of STs was 83. The
under five mortality rate was 94.3 for SCs and 113 for STs, both significantly higher than the all India

average.

More than half of the children and women of SCs and STs suffer from malnutrition and hunger.
The underweight children amongst STs constitute 55.6% and among SCs constitute 53%. In 2007,
more than 36% of SCs and 40% of STs dropped out of school at the primary stage itself. The drop
out rate for the entire elementary education level is more than 56% for SCs and 62% for STs. In the
age group of 15-49 years, 73% of dalit women and 79% of tribal women remain illiterate. This is the
real statistics. The Government have not increased the allocations for dalits and tribals. Instead, low
allocations have been given to them. Any kind of monitoring mechanism was sabotaged by the
Government.

In 2009-2010 a meager sum of 7% was allocated for SCs whereas the policy demands 16.2%.
This was even lower than the previous years allocation of 7.1%. Thus more than 50% of what was
due to dalits has been denied to them.

The Common Minimum Programme (CMP) promised that landless families would be endowed
with land through implementation of land ceiling and land redistribution legislation. It also promised
that no reversal of ceilings legislation would be permitted. But not a single initiative was taken by the
Congress-led Government to implement measures towards redistribution of land. In fact, the
Congress actually allowed some of its own state Governments to reverse land ceiling to benefit
private business interests; it also conspired with State Governments to allow land in Fifth Schedule
areas to be taken over by corporates. Often in things happening against dalits, very few cases are
registered.

MR. DEPUTY CHAIRMAN: Mr. Rangarajan, you have to conclude.
SHRI T.K. RANGARAJAN: | shall conclude, Sir.

Among the SC children, scavengers are educationally the most backward. Most of the children
do not go to school. Generation after generation, they are involved in the scavenging work. Here, |
want to mention, in Tamil Nadu, the land of Periyar. They fought for their rights under the CPM
leadersship — these scavengers are called them Arundhatiyar — and got themselves three per cent
reservation in education, thanks to the Tamil Nadu Government. But not all things are well in Tamil
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Nadu. Our Party had carried out a survey in Tamil Nadu and found that more than 7000 SC villages
were being treated badly. In tea-shops, two-glass system, one for the dalit and the other for the
rest, still continues. 'Denial of temple entry' and 'path for graveyard' are still very much prevalent. In
2007, in village Uttapuram near Madurai upper caste Hindus constructed a 15 feet high wall between

'hamlet' and daflts. ...(Time-bell rings)... | shall conclude, Sir.

There was a mass movement. Finally, the Tamil Nadu Government was forced to demolish a
small portion of the wall so that the dalits could cross over to the other side. Sir, | would like to know
if the Ministry had made any sub-plan in the Budget for dalits wherein people responsible for dalit
atrocities could be made accountable and punished, or, wherein, there could be a designated nodal
officer who would be responsible for implementation of all the schemes. You have allocated money to
about 19-20 departments. Who is the nodal officer ? Nothing has been mentioned in your report. If it
is not implemented, who is to be punished? Who is the implementing authority ? | would like to know
that.

Untouchability still persists and, at present, the subject is with the Home Ministry at present. That
may be so, but again, who is to monitor? It may be a State subject, but what is important is, who is

to monitor it.
MR. DEPUTY CHAIRMAN: Please, conclude. You said you are finishing, but you are continuing.
SHRI T.K. RANGARAJAN: Sir, | shall conclude within two minutes.

Sir, | shall now take up the issue of disabled people, 'oonamuttror', Free education must be
provided to all disabled people at all levels and provision for special equipment for aid applicants
should be made. You must give three per cent reservation: one for blind, one for ortho affected and
one for the deaf and dumb. Sir, nothing was implemented. Please, permit me to quote: 'Despite the
PWD Act, provision of three per cent reservation in jobs in Government and public sector units, its

implementation leaves much to be desired. Even this three per cent reservation...

MR. DEPUTY CHAIRMAN: You have exceeded your time. | cannot allow you because there are a

number of speakers.
SHRI T.K. RANGARAJAN:: Sir, | shall conclude. You have always been kind to me.

MR. DEPUTY CHAIRMAN: But you have already exceeded the time given to you by more than

four minutes.

SHRI T.K. RANGARAJAN: Sir, | shall conclude with this portion. The share to the disabled
against total strength in actual terms is negligible, 0.44 per cent only. The situation in the
Government undertaking, the railways, is that they have utterly failed in ensuring employment of the
disabled. In the last 15 years, not a single person with disability has been employed in Northern

Railways.

MR. DEPUTY CHAIRMAN: Next speaker. Shri Veerpal Singh Yadav.
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SHRI T.K. RANGARAJAN: Sir, | am concluding.
MR. DEPUTY CHAIRMAN: | have called the next person because you are not concluding.
SHRI T.K. PANGARAJAN: Sir, | am concluding. | shall make one last point.

There was an RTI query, the reply to which highlighted that, in Doordarshan, not a single post
has been identified to be filled by disabled people. Disabled rights groups point out that in identified
jobs, these people are denied opportunities and posts which require qualifications and skill.

MR. DEPUTY CHAIRMAN: | will be forced to ask the Reporters not to record your speech.

SHRI T.K. RANGARAJAN: Sir, | have not covered all my points. But all these are pressing

problems which the Government must look into.

it IR uret g area (SR U= : SUWHRT HEIe Y, | AMIiTe =T SR SifdrerRar #arery
F FRIGIO TR FASMAE] ISl B TRE | e & U TT §en g1 W8Iy, I8 #ATed 954 o
TEdUl 21 I8 AEaqUl ST B, TP ST B AT IR PRI$ srae], fUes, gferd, IR,
g7, T2 BT 4G DR dTel AN 59 [IURT BT TR% THeH! NI SWd o I8 faHHT IT! fera,
|, 3 ST & IR F |iadT 8, fIaR $Rar ¥ ok STa! #ee ST 81 1R I Iha
P T BEAT TS V&1 2 o RPN 39 FATe1d & A1 I el 81 fUwel o 99t 3 o gole 39
T ST 2, S IS W FoRIN] el 8% &1 89 3R 9 UR Yo ok STef df 2005 3R 06 H ST
T 1539.32 PRIS BT AT I§ &R -IR I 2009-10 H Fael 2500 BRI TUY W TG 81 2500 IS
BT A 80 BRIS ST BT T Hell BN, I8 ARBR AR FAT $ G- BT a1 21 59 Ig U1
AT & U 31T 7, 1 59 U DI I9d BRI & SIRY, 76 §RI Gd Hand 21 397 I fua
FHET PR U 8, MY ARBR a1 U1 57 A1 IR e B & SR b1 gkl TR @ el
2, 9% At g8 A=Tery e o, T Id1 T WohdT Bl $9 HATS 7 ol wie a5 g R 16
TV, 2008 BT HATAT B WTAT AT P THeT U2 B ol § IH AST S qHE UGHR GAMT A6 &,
e AT o) AR e Gol ST 9 ol ke o o few o €, e s et  f ifde
PRI & 1 ehd, PN Fhel TRIHA S (S1.5.31R.) TR AR Tl FII ST & (S8R 7
Yo ST G YT ST & TSP -Tsfbal & drd [Au v yef¥d by €1 qmr=
STITERIT AT SR STIRT @ S eI STTSHi o STWIERIT b d1d Uep §TY JATST S BT 3fR 2001-
02 ® S8t 6.7 ARrera @ik 15.1 wfirera o, 98 FR®R a9 2003-04 F H#eT: 10.4 TRerd 3R 16.6
gRrerd 8 a7l TR 2 W HEl 2 {6 fdeter Wi & ddy § FfeR @1 srew sy, et &
IS | 3fTTR, AT, Besi1d TSI BT o 7 o1, (e o1 Y ey 3 faeta, SRy 7 fowan
ST, & AT H SIRT {5 ST, 1531 AR 96 197 &1 & 914 9 §¢ 19971 @ g w1g =iy it
1 F=T famTor anif <

TR 3 R Bl B f& W &1 gaia YR 81 fohar s, s aRomrasy oférg saen &
g9 =1 TH1H1 b IR H g HH TR UeT g3 | ATUHIT W41 & |99 3§ Bragl, TR 94,
BTATAT, DI BETY, JREPR IS S AT HF A1 4 [T S FAT 7 &Y S &6 A Tt A=
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H o Wigd & Afeq | MMyl BrEgfi & WA, qFad Soi B AT, s/ e iR
BIATERI 3Mfe F o4 faeia gal

Rrres Aran-far o) o fafka i & ot oft, 5 el e amwfdral o1 srgfi o9
A 9T g ©, O I doed fren © 5 araRe FRiET diar em dreff o Suere aR1E TS
BIETEN e 7 gof Fiaersll, S/ 97 57, e, B SR e myfT anfe 1 e om .
8 TR el & fh IR-WRPR! TeAl & TegH I Idls T8 W & 9a9 § ST st fefi, 599
rfrera /TP & IR ATST BT U T BT, BT T 3R Aard @l s gfaed,
aRESTRIT & 775 81 9 @) Ry § el & Seferss g o=t A fawerar anfe enfirer o
I IR-TRPR) A1 A [T Y agelt 2 B 18, T Pl g 7 STt feam w o el
IS e § BRUT N IR-ERGRT WIS BT fAT-99 s ) 37 T o, S99
FERAT gl ¥ I Rl @1 axell 781 31 TS| WMl 4 | [ afadeTi ok
e PR @t wifey & srgaerr, fAR worl & dda & SIeT 99 a1 $R &, I531/F9 359 851 &
IR-TRPBR] FISH! BT on the spot FRIETT B BT IBIAT BT W= Jedid BRI A [qhera q2m
AT INARD T URIETT b BRI ARSI HHSIR T T 39 RUE F Ig AP SR
BIAT & b 80 BRI ST & A1 59 HATAY P 54 A6 BT SR & AR {59 a8 A AR A
P HES B SR B

HIIER, H A9 HeqH H Teh Hrol SR pel wTedl g, il = Usel a7 & IR 7 81 AR AR
DT ATl &, T8 9ol & 1 <20 A AT ST AR e STotiel & ARl bl Sigawas 71 81
3ATST Y ST PR M F &7 8, 981 Grgd qb @I YA I I&| 51 AR 7 e a7t 7 i it
e &, 7 ft IS 95 = el 31 aga-H oniferat Weft €, i o et o # ot £ ot 57
QAR 1 I19-910 TR REPd a1 ST 2 3R ST A ST FagR 781 a1 Sl 81 IR 59
HATera 7 et o & forg, it 52 TR B, 599 2200 BRIS $UY § F Had 200 HRIS HUY SIRT {6y
2, SN 95 &) F 21 ST SIS 3 317 et ot o ey 7} 81 e 21 7 e & i
<111 1 3R a1 fera iy

e THIS FA & A1 B, =TS ST SR MR G SIS B, b geal DI USTs,
e 7! fHamEl & FeRIaT < @1 91 81, T2 BIAER g4 &I 91d 81, 978 BEgd & a1 8l,
Y X AT 20 AT U8l T g | IS 918 A T8I &= 91 o J81 21 394 54l 9 R 3 aedient
I T AT 7 T1 DI 81 T FH7 STl o1 91d 5 2UY el o, 39 999 £ 3R A &1 R
AT 2T, I9 FAI AT BIEGR] & foTU, 7! TRl & oy X a7 B i1 3@ f 981 X T 72 &
o1 TRE ¥ iR 99 A5l # 7878 9¢ BT 2, SH AXE W 39 7% oI ol 1Y Tl ¥ 3R 39 IR |
ot ||

SATADRT HATCTY FRET SR F=ervr ff a1 21 7 w2 Aeley & I8 W e &= argm {6 o aif
& oy MRt 7 Y 27 Ufrerd MReTor &, S9! WY Uh IR e ) of 1 anRaR fRAufy s 81 ey
foer a7 & g § § U] 1 SFaRN, 2005 B RUIE GGHR AT A8 §1 ‘B a7 B Abil J
os ot o AR $ad 4.7% B &R @' 1 3 MRl § 715 2.3% 8, 7' a7 oF AaRay §
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5.9% B 3R "' T ot AR § AR 77 4.3% T 39 AT FH B T ? 37 AIel 81 A
F acE AHRAT 7 IR FUeST T BT TSR 2% MR 4% BN, A1 R o9 frwsr a°f & @
FIT =TI B AT ? I BIT a1 87 BIwl gAferg B fF o9 Mg & Tl B <, 9wt e ot & eiik
S v & ...(AHT B G)... R, T 1§ 9 TEl Fiern g, 991 31 e ofR i)

it STt : <1 e 3 ool 9T @ STl

it iR urer Rire a1ea : gt fres @t & oiR ferd o & 9<d ved €, 59 Wl & RIfy a8 2 s
Tpell § BEl-wEl g AR T IR FEl-Hel IR @1 Ud Y T8 & A7 o A 7, A 9% o1 T8 2
379 AT 3T ISR b WM BT U a5 dfed1 Aror1 el &l 8, T Mid-day Meal ®&<l 81 I8 a1
AT AT AT =9eT &1 & & 31T a1 $© BT 81 el 81 37 Al gedl Sl &, I I8 [Pad Bl
TR AT &, ARTR AT 8, Al (e DI IR% Wl 8, TASITH AT HIs MR BRI AT B
ST B, 1 a8 ff g% 7Sl S 6 gat @) yers a1 €1 @ 8, 98 W @ |1 o) I <9l § %
QT BT I 21 UGTS BT AIS Il 319 Hels a1 I81 8 3R Whell A 19 USTS H1 ARSI & el I, A
AT AT § HET A IMYA?

SUFHIRT ARG, U SRR I1ef 3R HE H) § 37U+ a1l AT H&7T| M MR & forg
3FReToT A1 < fam &, 7R ol ol aTReror E e 21 59 AR # o onw Wifew| &W A1 FEd € P
faenRer § f oS T &1 Remr 891 IR @R 3R fAuRier § fod) avE & Rawpa &, @
SIS AfEe MREVT F vy & 9gd R 79 &1 81 89R fes v ot wfeery +f 9ga 9ok 2,
FIR gl-foredt €1 IR Tt # 9% fog 31Rervr Safs FIw! T81 2 ..(FGHM)... Had TH-aR Al
B T8 7TE £1 7R Al o1 3y 37Rervy < < 1 s a7t ot wigensii & A ... (). .

st frga STy (fRmare wawr) : R, S8 91 98 HE ...(qauT). .

sft = uTet g a1ea : T, 31T AT W ]S (T .

Y. 3TcTeRT &R (ORI : TR, §F ST 1 AT .. (FIGETH)...

sft 9= uTet e a1ea : #9 FET 6 oa A i S .. (FaEM). . 31T AT W G (AT .
AT WE : T8 I AT PR IE &, Us, 31T R S W& & ...(FqIH)... |

it iz arer Rre a1ea : 3R WS, &g AR Y & L (saET).

ff STFHTIRT : ITI g SoRA e et faa1 8

St iR urer e T1ea : R 3Ny e Azl & forg WY siRevr @ wrasen dxar <9, a1 e
STfr Y wfeed W a8t uR 311 S SR &9 AN b A1 2ATST =T B ST 3741 b ST AT gl
2, o9 Uwer ...(aum™)...

oft SuuTafy : fiaret Rrg <, wora iRkl

ot IR uret g T1eq : g=aTe, SUFYIRT 7]

MR. DEPUTY CHAIRMAN: Now, Mr. Anbalagan. You have seven minutes.

SHRI S. ANBALAGAN (Tamil Nadu): Mr. Deputy Chairman, Sir, | would like to thank you

for giving me the opportunity to participate in the discussion on the working of the Ministry of Social
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Justice and Empowerment. On behalf of my Party, AIADMK, | would like to put forth my views.

Sir, social reformers are not new to Tamil Nadu. From the ancient days of Sangam age, social
reforms were promoted and propagated by the poets of Sangam age through their works. The issue
was taken up later politically from the days of "Theninthia Nala Urimai Sangam" which is called,
South India Welfare Association. Thanthai Periyar, Perarignar Anna, Puratchi Thalaivar MGR and
Puratchi Thalaivi Amma have done much more for social reforms. From ancient times till today, Tamil
Nadu is the pioneer for the inter-caste marriages. The poets like Thiruvalluvar, Awaiyar,
Kakkaipadiniar, Vallalar, Bharathiar and Bharathidasan fought for social justice through their poems.
As such, Tamil Nadu is the forerunner in removing casteism from the minds of the people. Entry of
Adidravidas into the famous historical temple, Madurai Meenakshi Amman Temple, led by Mr.
Vaidyanatha lyer can be one of the examples. They all paved way for social justice. Our hon. General
Secretary Puratchi Thalaivi Amma is a great social reformer of present day. She nominated a woman
to chair the Wakf Board. She also nominated the women as Chief Secretary and Home Secretary in
Tamil Nadu during her tenure as the Chief Minister. Inclusive growth about which the Government of
India talks can only be achieved through social justice done to the deprived sections of our society.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... Please ...(Interruptions)... Don't
disturb during the debate. We have no time. We are finding it difficult to complete the debate. We

have to complete the debate today itself.

SHRI'S. ANBALAGAN : Deprived sections of our society such as SCs, STs, OBCs, Minorities and
people from below poverty line together make a sizable portion of our society. Since independence,
successive Governments at the centre could not improve their lives to the desired level. Most of the
poor people in the villages are illiterate. The Government should come forward to increase literacy at
village level. Our former Chief Minister, our late leader, Dr. M.G.R. launched Nutritious Noon Meal
Scheme in each and every school. The attendance in the schools got increased and the literacy
percentage also increased sizeably. The Government should come forward to launch such schemes
at the village level. Then only they will be able to provide education to the poor. Due to illiteracy,
people of the village side do not even know about the schemes and programmes of the Government.
An awareness programme should be conducted at the village level about the important welfare
schemes launched by the Government for their welfare. Then only they will be able to avall
themselves of the facilities of those schemes and the schemes will also yield desired results. Funds
should be allotted to those persons through the implementing agencies without any delay enabling

the scheme successful.

As far as OBCs are concerned, in the State of Tamil Nadu, there is a section among them which
is most backward. Instead of a single group of OBCs, there should be two categories. One should
be the backward class and the other should be the most backward class. Creamy layer criteria

should not be applied to the most backward class category people.
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Another important area of this Ministry is the empowerment of the disabled persons. District
Disability Rehabilitation Centres should be opened in every district of the country. At present not even
half of the districts of the country have these centres. This should be given special consideration by
the Government. At present only five composite Regional Centres for persons with disabilities are
functioning in Srinagar, Sunder Nagar, Lucknow, Bhopal and Guwahati. Such Regional Centres

should be opened in the Southern States as well, particularly, one Centre in Tamil Nadu.

Eradication of beggary and street children are also the subjects of this Ministry. When we go
along the streets of the entire country, beggars and street children present a dismal picture of
inequitable development of this country. The Union Government should take concrete steps to

improve their lots without which the lofty aims of development are meaningless.
I would like to bring another important point about social justice. *

The former Chief Minister of Tamil Nadu, Perarignar Anna, said that the law of justice lies in a
dark room. Lawyers alone can bring the light, but such light will never reach the poor people. (Time

bell rings) | hope the Ministry would do something in this regard.

=it Rrarre far (RER) : Swaf i, 5t <. 3o 1 i wet % 89R qow # <71 sy
ST 3R 3T fUss @t & <nT €, ST aardl 68 ufirerd ¥ &iiR 39 68 ferd el & ar #
IWRER BT CHIV RIT 7, I FaT 731 St & goie HIYOT - FHHT I Ahdl 81 S7I+ 7Y goIc HIToT
q AL B U IR A1 T e ol R U ARSI SR ST @I, St wes @l
IR fHA7 A TWHR F1 efeadv e g e, T arart & IR § 91 &, I8 s 4
AT ST FhaT Bl 19 R s a7, Sferd It & &, 39 IRGR TR, g9l TR IR oY b
I Faviard AFRIET el aoTe &, fgorard AT ate aoTe 8, A1 931 e o f a8 ard
Terd BN

IyFaTafT Sff, # STt WRr BRI A fF aw 2006 # ger #A St 7 =@y @) o 5
Scheduled Castes, Scheduled Tribes 3R Minorities ¥ WS AT BT budget allotment 3
i Arfiert firerfl weiey, S @1 vt 9rfierd ficlt 2, 97 99 @ Sievd 8 g1 S |
TEll BT 10 AT BRIS A SITET BT FoIe YIRT all 21 I H o g1 I, 68 TRIRIT & 3AfeTRTh
S disabled @1 &, ST AR 1 g4 fEurcHic W 2, Sl goif @ 8, S9! f 4R g4l feurcic w g
3R 39 feuriic &1 Rt 1900 HRIS $UY & 9T S oI H allotment e 21 41 39 feurcdie @t
I BT &, TR H BT e ? HE e, a1 91 SAaTel S el §, T4 &, il 3f1fere 7 derfores
Y A e &, SUS! IRaD! &b 7Y I8 FSUrcHe B S $R qdhdl 572 T 1 © F I8 S sa1
TEU fEurcHe 7, Afhd WRaR 7 w4 1 59 fSurcie &1 srefiaa e <l 39 feurdie &1
B, Y& U A 37 T, IRIH o & W A ie fomam T 3R et o 98 grera 21§ A w52t
St @1 &1 faremT ag f& i Scheduled Castes Population & 53.9 SIRTRI SR 31414, digerer
48.8@,@%%%,%&?%,@@?%@%@g'ﬂﬁﬁ{d?Scheduled Castes

*English translation of the original speech delivered in Tamil.
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BT TS Y| ITAHIRT ABIG, IE BT 5l ST H AT fh 3R TRHR T d $9 9P & SN
% oy, 3@ A SR ATelt JEadt & forg R ¥ A1 39 meEE Sft B orae g1er # oy Ay
IR wem=EA Sit 3 S areT fra o f 59 99% B goic H qAT STArne el T, a8 S fe
ISy

31 #, # U iR a1 e ATg | 37 gkl B a4l gs, ST Sl ST ATed  Hell A7 I8
HIEAT € b 59 <9 9 319 € gael Hebdl &, <lfebe] 39 9 H SIIf gg e Wwa el 81 o @
IR o AR IR TR ST Dol (61 1 a1 $A19Td Dol a1 &1, o 71 el § 1, fowg oot #
ST ST status AT, T8T 4T ST I8! status I8 T H IRBR F B 15 F579 A8 I A0 g1 B
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3TReETT f&m &, o1 aRe 3 S Ryeral 1 SfrReror fran &, Sl ave A 7 ey s e o1 it
RurE g 5 S YR g ST &1 ARE B SNRET BT A1 e anfevl § I8 $em g b
I AN TR 1 ST &, ST 3MANT BT I8 YT 81 IR IR $HBT AT T8l BT & Al
DT AT AXPR B 10 3 Wi g1 S & 19, H U IR R 1R ST {6 59 da & oy
Wﬁm’i’ﬂallocaﬂonWW%W@W%W@WW@%,WW@@E
IFBT monitoring Y| ST P AT ITHT F=JaTE <<l Y H U1 T TH PRaAT Gl

MR. DEPUTY CHAIRMAN: Now, Shri Sabir Ali. You have five minutes.

SHRI SABIR ALI (Bihar): Thank you very much, Sir, for giving me the opportunity to speak on
the matter of social justice. Sir, | still say that there are certain grey areas as far as the performance of
the Ministry in the implementation of various schemes is concerned. As per the information available
with the Directorate of Prohibition, the De-addiction Centres are paying lip-service only and goals are
not being achieved. There is a need to work hard and achieve the target. Failure on this front will
result in agony and misery to millions of families. Sir, before | go ahead, # TP H1ETH W IS Bl
=TT § b STST ITSTTe] F 59 AT 811 & a1 914 social justice @1 89 @M a1 &R % ©, 39
fergI # TAer YT 20 SRR €, ST e add F 31 8, <P religion BT AT I B
TSI T STPI Scheduled Caste & Scheduled Tribe ¥ T8l 3@ TN # S=aT § fob g9RT
constitution EW allow &1 ‘BT, AfpsT TRk HHET B o Rare Gﬂg %\, P basis TR g d1d
[T 31Ts © o &fidll, e, T, Aie 3R URf S AN, ST already identified Efefd 8, 379 ¥t aa%
ETeTd R TS & gfordl 31 51 8 914 a9 | g% o719 2007 H TeaR HHT! o RUIE g | w7, #
3TTqP ATEH | HAT S I I8 HE1 A6l § b R T R H JIH PIS o AT TAX HHRE 7
I TR-TR YBT 572 T I PIS 1 AT 3MMqap! RAIS AfT 27 54 /e 1 18 ARG PI MMTH
HIT TR, SO IR BRI BT F9I A1 51 1 39 IR IR BRI & 3G 741 7 o+ Rurd g &1
BI S, T T U BT G TSI I BT WA 21 d AR I 19 39 femer a2 4 ol 50 9t 4
T T T el T E, e TS 3 ot el o o), G i e T b e o e &,
AIfT 1 &b 919 59 AT AP ST TS1 BRI SIT X8 81 &1 5 X Bl UIe BT 7 1 &7 ITh]
RT3 &7 9T A9 772 Fifes, Ruled ot <& 8, e ad W8 €, fham & witer3 &)
R s & oiiR o= I7a! 2man ot foman 1 R wear Bt &) Rl o1 31y o § A, g §
AT ATEH J HAT S F 71 A8 2

Sir, there have been a number of instances where the people have got fake scheduled caste and
scheduled tribe certificates prepared in order to get reservation facilities in various fields. This
loophole needs to be plugged. Disabled persons are not getting the attention they deserve. Only lip
sympathy is being paid to them. There is a law for reservation for the disabled persons, but in most of
the organisations, their posts have not been filled up. This is also largely because of lack of our
interest in doing the job. Then there is a racket in the distribution of scholarships meant for the
scheduled castes, the scheduled tribes and OBC students, and | believe that various instances of

such nature have been brought to the notice of the Ministry, but the Ministry has not taken care of the
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same. The real grey area is the grant to the voluntary organizations. This is a big racket. There is a
nexus between the politicians, bureaucrats and NGOs, and they will join hands with each other to
swindle the money. | want to know what has been done to prevent the misuse of funds by the NGOs.
The ultimate goal of the Ministry is social justice and empowerment which is still a far cry, and still,
we have to go a long way to achieve the goal. The need of the hour is to reorient our priorities and

schemes with dedication and devotion. Thank you.

MR. DEPUTY CHAIRMAN: Thank you Mr. Sabir Ali. Now, Mr. Praveen Rashtrapal. Mr.

Rashtrapal, you have 8 minutes.

SHRI PRAVEEN RASHTRAPAL (Guijarat): Thank you Mr. Deputy Chairman. Many of my friends
have spoken in great details about social justice and empowerment. | will not take much of your time.
But | am sure you will not ring the bell. | will start my submission with article 46 of the Constitution,
and | want that the Minister if he is present in the House or if he is not present, his representative or
the officers sitting on my left may kindty note this particular article of the Constitution. Article 46 of the

Indian Constitution reads as under:-

"The State shall promote with special care the educational and economic interests of the weaker
sections of the people, and in particular, of the Scheduled Castes and the Scheduled Tribes, and
shall protect them from social injustice and all forms of exploitation."” Now, it is not 'may’, it is 'shall’.
This article has very wide and very broad meaning. It is the constitutional responsibility of the State
and this Department being given the work of social justice and empowering the weaker sections of
the society, and in particular, the Scheduled Castes, the Scheduled Tribes, OBCs and other weaker
sections, they are constitutionally supposed to work in that direction. Now, for their benefit, | will
remind them of the instructions issued by the highest authority of the country, that is, the hon. Prime
Minister when he took over as the head of the first U.P.A. Government in the month of May 2004. |
have got complete records of various meetings called by the hon. Prime Minister. And the first
meeting convened by him was of three Departments of the Government of India which included the
concerned Minister of the Ministry of Social Justice and Empowerment... ... the Chairman of the
Safai Karamchari Ayog and another Minister of Urban Development and Alleviation of Poverty
Department of that particular Ministry. And the subject discussed by the hon. Prime Minister was
'Abolition of Manual Scavenging’ in the country. He wanted to have a particular time-limit for doing
A

so. According to one report, available with me, which is made by the Karamchari Andolan,
Movement to Eradicate Manual Scavenging in India”, 13 lakh people carry this night soil on their
heads or they do work in the disposal of human excreta all over the country. This is only an estimate.
| may be wrong. If | am wrong, the hon. Minister may kindly give me the correct figure. In fact, | had
put a straight question to the Ministry, in the past, about the total number of people who are,
actually, doing manual scavenging in this country. But the answer was not given! That is my

complaint.
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Another very important direction given by the hon. Prime Minister was for removing the backlog
of vacancies of Scheduled Castes and Scheduled Tribes. And the hon. Prime Minister has fixed a
time-limit up to September, 2006. Now, today, we are in the month of July, 2009. | had an
opportunity to put questions to various Ministries in this Session, and also in the past. | naturally put
a question to the Railway Ministry, and the reply was given to me last month. Even by the Railway
Ministry, | was given a figure of only 1,800 for Scheduled Castes and 1,500 for Scheduled Tribes.
Presuming that the report is correct, why were those posts not filled in all these years? These posts
were in backlog when the Government took over in the month of April, 2004. In spite of the
instructions issued by the hon. Prime Minister, why are the backlog vacancies not filled in? | also
want to give an information to the hon. Minister and his officers to verify it. In this very House, while
giving a reply, the hon. Railway Minister has admitted that the difference in-between the sanctioned
strength and the working strength in Indian Railways is 1,72,000 employees. That means, when the
sanctioned strength of Railway employees is 14 lakhs, the Department is working with only 12,30,000
employees. That means, there are exact vacancies of 1,72,000 in the Indian Railways and 22 per cent
of that is, automatically, 'backlog'. | am concerned about the posts of Scheduled Castes and
Scheduled Tribes and | want the Minister of Social Justice and Empowerment to take up these
matters with the Railway Ministry why this high number of vacancies are kept pending by the Railway

Ministry.

And last but not the least is the most important item regarding allocation of money, and he is very
much aware of it because he himself has given a reply that in the 51st meeting of the National
Development Council, the hon. Prime Minister has directed that all State Governments and all
Departments of the Central Government must allocate Special Component Plan to Scheduled
Castes, Special Component Plan to Scheduled Tribes. So, it is 'SCSP' for Scheduled Castes and
‘TSP' for Scheduled Tribes. It should be in proportion to the population of the particular two
Communities. It is non-lapsable and non-divertible, and it should be used only for Scheduled Castes
and Scheduled Tribes. There also, | have put questions to the Minister of Social Justice and
Empowerment, and various other Departments also: what is the quantum of money? | am glad to
inform this House that | am able to get a reply from the Tribal Affairs Ministry how much money for
TSP was given to that Ministry for 2007-08 and 2008-09. 1 would like the hon. Minister concerned to
verify from various Ministries and various State Governments whether this money allocated for

Scheduled Castes and Scheduled Tribes is, actually, spent for the purpose for which it was meant.

Another serious matter which | want to bring to the notice of the hon. Minister of Social Justice
and Empowerment is regarding the nodal Ministry. 1 would like to know whether this Ministry is the
nodal Ministry for the affairs of the Scheduled Castes or not because it is claimed that, as far as
reservation for the Scheduled Castes in services is concerned, the Department of Personnel in the
Ministry of Prime Minister's Office is the nodal Ministry. | have collected the information from the

Member's Reference Book of our Parliament and | have obtained every circular issued on the issue of
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reservation by the Indian Government. The first circular was issued in the month of May, 1955. | have
got the complete set of circulars. According to that circular, the reservation for the Scheduled Castes
was 12 per cent. Subsequently, it was increased to 15 per cent. | want to know why it was increased
from 12 per cent to 15 per cent. It was increased on the basis of the population of the Scheduled
Castes. Now, if the population of the Scheduled Castes in the year 2001 is 16.9 per cent, as admitted
by the Government - right now, as on today, it may be 19 per cent or 20 per cent — why is not the
percentage of reservation changed? The answer given by the hon. Prime Minister's Office is that
there is a limit of 50 per cent. | don't agree because | have thoroughly studied the Indian Constitution.
There is reservation under article 16(4) of the Constitution. Article 16(4) does not fix any limit. No
court has any right to touch ...(Time-bell rings)... the limit of percentage, as far as reservation is
concerned because the only words used are that if the Government feels that these Backward
Classes are not adequately represented they can increase the percentage. If 12 per cent can be
increased to 15 per cent, why can't 15 per cent be increased to 19 per cent? That is my question. |

want the hon. Minister...
MR. DEPUTY CHAIRMAN: Please conclude, Mr. Rashtrapal.
SHRI PRAVEEN RASHTRAPAL: ... to take up this particular item with the hon. Prime Minister.

Sir, my last point is about the Special Component Plan. As very rightly pointed out by two or
three senior Members from this side, what is happening to the Special Component Plan? | am aware
or we are aware that buses were purchased, flyovers were built and other things were constructed
from the money which was actually meant for the Scheduled Castes and the Scheduled Tribes. |
don't want to name the States. It may be Uttar Pradesh; it may be Maharashtra; it may be Gujarat;
and it may be even Delhi. | want the hon. Minister to verify from these States whether the money is
spent. | want a Special Regulatory Authority to be set up under the Chairmanship of the Prime
Minister and the Deputy Chairmanship should be given to the Ministry. A Special Regulatory Authority
may be created under the control of his Ministry and the entire money meant for the Scheduled
Castes should be given to that Authority; and that Authority should spend the money meant for the
economic welfare of the Scheduled Castes and the Scheduled Tribes. It is applied to the North-
Eastern States where 10 per cent of the money from every Ministry is given for the development of the
North-Eastern States; and the money is so large that they are able to do their own developmental
works. Now, surplus money is lying in that account. If there can be a North-Eastern Development
Council, why can't there be a Council for the Socio-Economic Development of the Scheduled Castes

and the Scheduled Tribes under the Chairmanship of the Prime Minister?
MR. DEPUTY CHAIRMAN: Okay, thank you.

SHRI PRAVEEN RASHTRAPAL: It should be like the Planning Commission of India where the

Prime Minister is the Chairman and the Deputy Chairman is an expert.
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MR. DEPUTY CHAIRMAN: Please conclude. It is over.

SHRI PRAVEEN RASHTRAPAL: With these requests, | want the hon. Minister of Social Justice

and Empowerment, as was rightly said, ...(Interruptions)... | am just concluding.
MR. DEPUTY CHAIMAN: Please. You will be doing it at the cost of your other party colleagues.

SHRI PRAVEEN RASHTRAPAL: Just one sentence. After a long interval, this Ministry has got a
comparatively young Minister. | want him to assert his position, and he should demand more and
more money from the Government of India and tell the Government that, as far as the matters relating
to the Scheduled Castes are concerned, the Ministry of Social Justice and Empowerment is the

nodal Ministry and not any other Ministry. Thank you.

off STUTAS : 7 a3 BEAR| You have 8 minutes. TIPS DT ITET I &1 IR AR ST aTed
TR Ry 17 e g9 €

it foma BfRAR ([TR I_w) : TR Ul aen! 22 e et 3R gt 42 e &1 w9 B
Y SRR : TR 7 X7 fRA1E B, ° 24 A dret A

A fara HfeaR : go1 fova fire Sia &2 o RTa S21, 89 a1 &1 dieil

i STFHTIRT : § AT T BT § | AT UTH TS TS BT 493 &1

5ft TH.09. SEAIfI (SIRET) : 319 g5 dler a1forg, fhe a1 3 g 21

ff STFHTART : 3719 q1S A Frerd & P STeal BRI

i T.TE. SrEatorar : 89 93 73

Y STUTAfy : 3773 91 TP IS, A P B

i for T BfAR : ST9fy wRigy, I8 fawy 9ga wewyyl 8, 984 Js1 81 81 5o g e
THM TR B U141 51 5371 T 31K IS <20 & 3feR AHITd <A1 faueT $1 w81 & 9f o1
Y H B HIAT AN AT, T B GAl 781 51 H QAT T8l H8 Fhal § & ol B T1 gor 81 51
J T I 3N, I GHI W B AT T 9 fIHTT & 3fex B §Y &, s PR & HATeg I97Y
21 fR § TredT § 5 ResiTd SR Iy T 31K Al T ¥ 81 91T 3iR & & HH AT =am
famT SiIR 3T SIAfT | 81 ST7Y <1 37281 ERTN| I8t Sii 3TgdTe &I 8, 98 had &l HIWIS $T 811 8
- =<1 &1 3lR SHISH ®11 F-F a1e-faare et 81 ST 81 I8 9gul < 2, SM1 6eHl & 3
SA R 9 BI4T 8, 3TR SR WTwiaii # 1 srgare @l <gawe 81 S7g A1 fobai arest ard s #
3l 9gd 9 ...(aEM)...

ff STAHTIRT : T 9T F FATE &I AT B ...(TFHTH)...
it e BieIR : o A1S, A0 a7 A1 Gw i 22 3fR SRIST &1 Il argare vear 8, Sl
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5.00 P.M.

PR | 59 00 A I8 T TR 81 Wb Il 95 F<ST 81N AN BT R 5 &9 Fife s v
TR IS gU B 3R T BT et A1 Sarferer 81 a1l &, A1 98 6 W9 4 qic], I8 FPe IHD AT
21 fre w9 # Srar9 <, I8 Hahe 2, A7 A1 98 g formax <1 H 59 iR 3 72 S 3, afe
IR I AT B TP A1 =T U5l Je| | Yo 81 S, M <0 3} geber TS1 F i 11 519 adb
I8 U WM &1 81T, TF T S B TN ? I8 Igudl 991 &, e 391 & 39 & 9 39
B TP AR ATT-SI & - A1 &g &1, TAAA &, 3978 81 a7 R & - R 397 & 37 99 o &,
-39 TR IR ¥ | AN S &, offh g8i PIg a1 el Biil, a8f Plg SISl el eIl
SITST ¥ -HT A9 # ST 81 ST © MR S SISt H I8 SHTST WSl 81 Il &

IqgwTeae (. |51 FREA) ToriF gv

$AfIY # Jg AT § {5 AMIioe =™ TS IR 81, Uh Jfalad & - 984 991 M $A1 8
3FTR 3fR TRIT B WTS BT &H IS TS, SIRIATE, Sd--14 3R IGH1g 91 85 FHIE HIAT TS|
U1 781 € 6 UBel A PO GAI e gaTT &, PT! gl 81 Sl HRATY M5 159 2, TRAAA 3 Holgd
T SR TS ol & e w1t @1 w2 @1 g1 TS| 7eled, AHEIfTd < & oy
BT AN Y F1 ST 6 87 9RY § H8T 7, T B & I 9Fioid Rl & f[Ieg §, o
SRYTIAT AT F1 gan 1 U B & ST AP R1831 &b %G ©, S SHIER] ST B
FTFRM F1 81 Q4 I & S 9IS el & forg &, S ey, Rian ofR wresi 3 Aol 4
T B &1 AT YRET B a1 8, S HdIRAl b forg wiasy FfYy srfafem &, e
FHoaT AR &, TR fET SIS a1 21 09 Ui -©: B € - 81 ahdT § 3R it S &, g9
I1e & E, IS 3R W B 99 B8R - A BT F 99 T, 39 forg I off 7 <& B, oM @
9T 71 Fam & i efth e g & 3ieR JoT oM &, S Ul 319 I8i I A I8 8l, I 4
fopaT SuAT S U S RET 872 H Yo d1edl § fb e & 3R I8 dTel 4 URaR Sl dde!
HIEE...|

el TPl BEl §, T$-Ts [JaIerd FEl 87 3R g8t W Wl g$-I3 ey @ 81 o}, af v
I TS-T BT & 3G AN B AT AFLIBAT 82 HIsdT Al 7 af ge-s e 791 fo
319 37 98 US A1, &1 dRI $UAT B8l A 7 6 U8l 98 S <, fhR IHS] U g 29
aRT 9 @ B < 71| R aRAR & 3fex Pad I Aland €, IR Afeeld §, S9 IRaR & ™
P U G g1 AT I AlGelg IRI-TRT F IS B 8% 31T &, IAP TRAR & IR 7 G & fo1g
R PUS TE1 &, A1 3 URAR BT gea] B USTS B Ahdl & ? FIT 58P (992 H 4 &0 gon 8 3R
9 I I8 faa 81 81, 99 9% 99§ 59 959 B DIS Adad e o) TAferg § He arsar g b
S PTA FN E, § e @1 i 781 Bl 16 §, 911D sHRI GHY He 1T 8, b 3R g e
I3 Y A1 99 BT &1 A AT A JIAem 81 S| A9 gR 7 BI RIS IST HR <= A1, Bel oAl
TEl &, RS &9 ST Y dol I W& &1 39 9 I Wi PR & Y ST &b ANl A 0 de18
ST o= o1 17! &9 W™ A1 €, G981 & AN A1 2, 1R STe & e 3f¥iSil &l aiiH ge
M, T8 TSd e a7 & JAT YA el B 2, Ao o111 37 gRaR & drl 1 a1 Ry 22
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T GIchl, @M & g oo el & g8t U Si.a. g1 af an ot g, Sfel. & aer o 51
Bl 87 99-9 T.SM.3N. R 1Y, 3FR 91 &1 BIS 87 -l ell ST &, 3MieT, ST & e TR, o
TSI 16l T $T BRIPH I & T $9P [o1Q U537, 7T 10 §2 =91 39 foIg S97ap1
B fam = 87 ot v SNl &1 ot S fm o <@ 7, SS9 W) wewE B @ B favivaw
ARG &1 49T SITET B, A O SR 99 7, fIER 8, 9IRS B, BerIe § 90 §97al & aR #
Y AT FA [ e I g, Siai. B 31 S 387 © 8iR fhae1 & 81 8T §, B4 B4 81 I81
272 I oIS Sl fred TR €, TgRIE T HUI1 € 81 <21 B! rfeyasel Ia e &1 Haf T81 ad
32 B faeell & iex UguUl & 9M W 9 S fohae 7T IoTrs AU Y1 52 FWIR @R @1 SRISHTR &
MY §1 $B SN A1 I8 FEd © [ I8 W= T8 oG & S 21 379 ThaH I Yyl B gl a8t
TS| AR BT ISNIR AT TE, S0 AHT g dT (STl T3 ATqH 781, RIS Bl oI © A1 81, Th
Td =TT S1U ST BT Hied I & oy, IR THGRI 7 fora, @ D! ot & sfex wet f3Am
TN I DI AT ARG =T 82 39 WERT & 7GR FeA gi] R a7 < T8 81 U IR M9 I
&, ST SR 997a7 7, R 31md S+7eh s &1 dre < 811 I8 Sl & 81 &1 7, I8 S 78]
21 31 BAR T 7 1 SIReT0T & AW & qaranl 519 89 GAST Bl TS J TR BT 91 B & A
e efe o= ot gHp! aMReror & v 3 \reT 81 F1 |19 8 39 Uid St &1, e we g1,
Wt ardll, Bl I 82 SN e & siex 5 foran, gaferg s@t anfde Rt e Tt 21
ST T 31T ST g8 Jae e SN2 ITD! W gfaer Frea i) 39 <9 & ofex ¥4 Ifae™
SART & S, B9 Sd! Wi IoT B &1 I8 AT YT §U 8, B SAPI I T8l o], 89 S9! WY
TS &R 21 89 51 0 Sl ) Goll H3cl 21 S | FATS ST © (T Bt ) ATeR STqHTede
Sit, 21 onft ufer fire gU € a1 Y oife o ot &9 fieie ueel &) gt qur <

= fUres a1f @ 91 HET| 3T FE T2 o T Al HRle TUIT S ANl Bl STl 21 T & 61 BRI
ATl ATAT bR UETdT 81 IX &R Pl HEHT <A1 8, b 3ATS] SHDBT AT AT b 3feR P8l W 8?2
T F PR 91 31 &, AT AodTs BH AR BT ] TR BHRATT &, SHDT THTST H I H8i 87 M
gz ff 721 T %2 81, e HRTS A & @ YR B B SR o7 Srawe S WRINT R S T
BB

AR ITQATEIE ST, TR 3iR R & 919 7 g1 WRI B gl St €1 TR 3R /iR
AT 71 &1 €1 S H 377 & 1 B SRl & v A & 3R TRI91 U= J{THHYT Bl ]8T 81 PIS H 379,
TRE, BCETA Ml & BRI H SUHS! Wl S 21 M9 B oreTerd & ey Tl Ssy, oy fanedt
P & AER el T, I81 W IET AN W S &1 99 o 37 wigd gforifiard gkcft € ok gt
afgar aRraaTg 81l 8, $7®! 9 o B & IR  HRIQURT a9 Il Bl 97 9% &l § 39 IR
&7 TTET a1 ST &1 «ifh 89 S91 & 3iSR 799 $i 91 & o6 SOl TR @ &, Y& I 9911 B,
TG 9 Jodl &, I PlerTed, IR ITaTg 41 81 W& € 3R 919 IR a1t fpdl led H 7 &) &
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forg Seht 2, oFR a8 @<t # 2t 8, St U Yo ¥§ 9 8, O MR & ot $u o e
AR gg™ F Y FE I & {5 I8 F9 7, A SHBT A1 M9 ot ForaT T 81 &R 9 digd
TRTANAIAT 81 Y& ®, S8l $US SR § URel 78] 8, Fi[P T8 JHR 3R TR BT B &, 3R
g PN, AT 3BT 3R TG B, AT YT T IABT STe &b 2iGR FOHT| S9F oIy 317y HIs eraweyy e
BN A STFHTEET Sfl, H ATk H1edH 3 g8 a1 A1 S A &1 a1l § b o1 < & 3fa
B &, A T8 Y SIAT BT MY TT Hac IR BT BT a7 7 I8 ST, TRIaT B 4} 38+ =1
forer, gt =arg el 3ret €1 SR 3R 3 7o 361 o fordd TR &1 Aell & 3fex Aol o1 <&l €1 8w
BT SIEXET Tl ATEd ¥, Fifh I8 vy HTH! S8 T 7 @R 99 S9 R 989 811, a9 &9 94T
BN SYFHTEE S, 31t &1y €S W gong e, {9 orY 31s e &1 I foran 71 ... #t '),
31 15 fire 3 9T SR & fo wet &, § 15 e 3§ 9 @R I oiR SO U e ued 14
e H T PR M, Fife H FS1 =g @ g1 H IS T8 qrera gl

Syauiege (. f. . $REA) : 3 i

A foma Bfear : STwwiee SN, § s A § w1 Al g 6 aw ol S Rafa 2, 98 S
TEI 1 39 UR HATAT BT 9gd T AT IS, S/ B [HAT 8, ATHT 3R HT AT I8, 3R
Toft & AT B HIAT IS fHA MH AT R | 8, SIS M g1 IR W@ 8, WIR
e TR, g, R, I SR AN B IR & SR Ble <, O AT 3R gl
I T § T are I WY ST 9671 W] TRIAdE BT 2] § TRIede IR SATeT A8l el
TTEAT 1 Y 2007 T <2 H 13 15T TaAAATE J T 81 b &1 TaIcIde i 9 &1 8, 89 SAD
IS T <1 AR €, HAifS TrIAarg BT vy e 81 <97 # 81 1 T|OT 77 MY S MAFR
A Tl 7 2 Bl STl | 3T Id] Ie@d IR I Bl U ST T8 HIgdl <l 8, T8 TR,
T B9, IR BR Uds ST 31T S forq Wiidhd o Sl &1, ST Alferds &1 <l 811 . 7ol
WTEd, MY B9 39 v &1 Ht IS MY 1 S fIIRYRT & 1 STl & RN &1 Y 1feR
e T R, 3R B18 §9IR Ydhs ST off 381 8, 9 §9R Udhs SHIM oI X8 ¥, T SeTafT &
HREFT 9 I8 &, dl B8 B9, IH TR Ydhs H 9-39 M9 9 Ghd ol ITY Taderdra
HHTE 81 Fehdll 8, 9 A I Sl AR $R I8 8, IS S5 48 B Wl 1 39 W @R Bl
MRV AR, H 97 I1-TH e H T R 81 G| 3 TR IR SIPT &, SAfeTY § Pe W8T gl

JorTede (. 9.1 FRIA) : AT e Y 14 Fee o1 99 81 1|
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Syqurege (M. | RI) : 31T Aot gU 13 e 81 gF 21 emg =01 e ik a1
i
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T ArEa €1 H U RARY § Pae 1 SRV SHR AT a1 WA BRAT Ared] gl @A
3ffeTe H f5 AN 1 BIH! HAT Y SR T g1 ANTRT 8T 8, I74 FeTed] Wl Sff 8, dlfsar
St €1 37 STlTal SR < & g AR 13T BT ¥ TG Y&T 81 $B AN 3 b Yo w3 ot a9
g, S 9T IRART & 31T g1 TRNTETE 3% $ JITTHAT T, AT I81G8 AT T, IR drel
T=1 9, 3red IR aroridt a9 oiR o A weHie g o gereE 991 R 8w Sff 31 Bie
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H 2T1. WiARTg Sy A %8l § % "Afaem v # srgfud shfo & wareit @l e e & R
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FS-TS YS! DI 1 H o & foTg SFFEA foham Q" 59 918 e IS0 HAT-4224 H BT 8
35 "'26 TITARY, 1950 BT HIRT Qe Tqei= <2 BRT| SHEB! WA 61 9T IR B2 1 98 371
AT BT &1 B FH T R IHBT W S| IR AT H FAWH I8 [aR M1 1 I8 91 781 ©
R U T 7 8T 811 A I8 € [ U aR I8 UTS § AT B @l gD 81 AT I8 SERT 41
I W IM?" IHS IIS 9T AT S | 2 iR, 1953 B €9E H I8 Gwen ) &, "N
PEd ¢ b HRAE AR gRT foran T 81 AR 31 IR 2 R 81 AR 99 Il A1 F I AR WS
AT B St 1" R 3 Seeie e, "fur #7 TET foran, § baer 9re @1 eg °n” § g
TS § o ...(HaeT)... IT9T W2 g SRS H Sff < S R B 51, I 79 H Vel 1 da1 o
TR, fT% HR ITH!T I8 91 HEh TSl 39 W AHIS =19 iR TAHIRTT #7109 o AR
BRAT AT TAT 3P Y $B HM BRAT AT AR S8l IR <2 BT A Afch Ia7 gor 8, a8 a&
B1 ug), IE A el 21 95, 984 gaTe|

SHRI JESUDASU SEELAM (Andhra Pradesh) Sir, | rise to discuss a few issues regarding the
working of the Ministry of Social Justice and Empowerment. Sir, a lot has been pointed out by Shri
Raja, Shri Hariprasadiji, Shri Rashtrapalji and other friends here, and | just don't want to repeat what
has already been said. But, 1 would like to emphasise certain constraints and also certain concerns
before this august House and before the hon. Minister, whom we expect a lot from, because he
himself has undergone the rigmarole of seeing the development of this section, which is the subject
matter of welfare, development and empowerment of the disadvantaged sections. Sir, you are
dealing with a segment of people, which comprises of around 70 per cent of this country's
population. Some of them are socially excluded for centuries; some of them are economically
exploited; some of them are culturally deprived and psychologically reduced. Sir, this is a
disadvantaged segment and there are two players; one is the State and other is the delivery
mechanism. The founding father of our Nation thought the nation owes a responsibility to annul the

injustice done to unfortunate the brothers and sisters of this country... by coming up with a policy of
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positive discrimination, with a programme of assisting them and counselling them, with a programme
of playing a catalytic role, and with a programme of giving a level-playing field by way of so many
welfare initiative in the 50s, 60s, and 70s; we called them developmental programmes in the 80s; we
called them measure for empowerment in the 90s; we are now calling them participatory and
partnership in 2000-onwards. This transformation in the thinking process and seriousness has not

actually been reflected in the implementation. That is the concern.

Sir, there are certain constraints for that. The constraints are lack of commitment, dedication;
the vigour with which the commitments made by the political executive have not been implemented in
letter and spirit. Sir, we can enumerate many examples. For instance, there are three things — the
State, the funds, and the receiving mechanism. Even | hold the Members of the dalit community,
Members of the most backward community also responsible. In the process, there is a responsibility
on them to take advantage of various opportunities thrown open either in the private sector or in the
public sector or otherwise. But, they need to mobilised to you build capacities. You create an
environment where these people can take advantage. That is how the whole road map is laid.

There are certain gaps, those gaps are causing more concerns. The constraints are also spoken
of by the previous speakers. | have the fortune of associating with the Ministry of Social Justice and
Empowerment. | understand the officers there; most committed officers are posted to work in the
Ministry; | know many people over there. But, Sir, they do not always decide what is good and what
should be done for the SCs or the OBCs or the other marginalised sections. They have to depend
heavily on the Ministry of Finance. They have to depend heavily on the Planning Commission. They
have to depend heavily on the Ministry of Personnel. They have to depend heavily on the Ministry of
Human Resources Development and a host of other Ministries. The Ministry is only a nodal Ministry.
They keep on chasing the officers in other Ministries. We keep on asking them. But, Sir, | am seeing
them very, very dissatisfied; they have become demotivated. Though they do not treat their posting
as a punishment posting, but they are not treated on par with those in the Ministry of Finance. That is
one constraint. Sir, there is no lack of commitment; 1 have seen the Ministry working for the last 15-
20 years. Definitely, there are certain constraints — constraints of funds. 106 Members of Parliament
went to the Prime Minister in 1996 and made a demand. We said, ‘that, we are 25 per cent of the
population. Please set apart population percentage equivalent proportion of Plan funds at the
disposal of the Ministry of Social Justice/nodal agency. This Ministry, having expertise will chalk out
the programmes which are need-based programmes.'

Sir, this community is also undergoing transformation just like other communities of the nation. |
have observed that a lot has been done. It is not that nothing has been done. But, there are certain
critical gaps which have not been filled. That is why we have identified certain gaps and said, 'Please
place equivalent fund of population percentage at the disposal of this Ministry; give it the power to
identify the executing Ministry; For instance, the priority area is education. Education is the single key
factor which distinguishes the deprived sections from the rest of the country for ages. We have
denied them the quality education. That is what we said. The Ministry of Human Resource
Development should be asked to implement by saying, 'Please take this money, implement this
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programme and report back.' This is the system that we wanted because there is no proper
monitoring, there is no proper evaluation of what is happening. That is why, we said, 'Please
strengthen the special component Plan, give population equivalent percentage of Plan funds before
they are given to other Ministries. Keep the money at the disposal of the Ministry. Identify their needs
and release the money, get it implemented.."' This should be done at the national-level. In 1996, it
was agreed to and the Ministry had written to various State Governments to implement this process.
But, the Centre has not initiated any such mechanisms in its own Ministries! We wanted that to be

done. Sir, if you look at the meagre increase, | think, it does not make any sense.

It is .2 per cent. Sir, | will go a little further. There are certain divisible pools and non-divisible
pools. If you take the total expenditure of Rs.10,000 lakh crores, there is Plan expenditure and Non-
Plan expenditure. Even if you take entire 20 per cent benefits, which are supposed to accrue to the
SCs and STs in the Budget announced by the Finance Minister, if you add up all that, it comes to 3.8
per cent. It is not 25 per cent. So, you are not allocating the money. Unless there is money, there is
no meaning in talking about great empowerment or development. The second thing, Sir, is the
source of money. Rs.27 lakh crores are being given as credit in this country, including by the public
sector banks and other financial institutions. Sir, 50 per cent of that Rs.27 lakh crores goes to the
corporate sector. We have no problem on that. Ambani and others will take 50 per cent of it and the
rest 50 per cent, say, around Rs.25 lakh crores out of that you are not giving even .5 per cent of it to
the SCs and the STs. How do you expect them to come up? We are requesting, we are very happy
and we are proud that the minorities are given a target of 15 per cent of the priority lending. Yesterday
the hon. Finance Minister was answering a question on it. We are very happy. Sir, you kindly provide
more funds for minorities, but kindly also look at the most disadvantaged, most deserving dalits. You
cannot increase it. You said one per cent is notional assistance but if you actually calculate, it comes
to .5 per cent. Sir, we want 10 per cent of the entire lending in this country should be earmarked
separately for the empowerment of those people who have already come up in ladder. Sir, we do not
require sewing machines now, we do not require typing training, and we want high-end training.
There are people who are educated. You keep building their capacity. There must be some need-
based programmes. We are asking the Ministry of Social Justice that we appreciate your initiative,
we appreciate your chasing the Ministries, and we appreciate your going round and asking for
clearance from the Planning Commission and the Finance Ministry. We are with you but you kindly
take certain schemes, new schemes, which lead to capacity building among dalit communities,
capacity building of most backward OBCs of this country. We need to act as a facilitator. The State
must not take the role of a liberator, it should act as a catalyst, and facilitator and you provide

necessary money. There is no money. Unless you provide money, we cannot do it. We have been
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asking Mr. Chidambaram, the then Finance Minister for five consecutive years, | said, "If you do not
provide, we will have problem for the Home Minister." Now he is facing that problem as the Home
Minister because most of your Naxalites in the Red Corridor belong to dalits. We have to take a total
view of where the critical gaps are, how those gaps can be filled. ...(Time-bell rings)... Apart from
these two special component plans and tribal sub-plan and the priority lending, we asked for
increase in the amount of lending at the differencial rate of interest category that which is meagre
Rs.30,000. What will you get in the year of 2009 for Rs.30,0007? Sir, Apart from these factors, | have
listed out some other areas. There are four or five areas we are interested in and where the Ministry of
Social Justice should act as a real nodal agency and one of them is the land-based activity. Sir,
earlier the dalits, the most backward classes were agricultural labourers. As the landlords move to
the small cities and towns in pursuance of their becoming contractors, etc., they have taken up
lucrative and better remunerative activities like estate builders leaving their lands to those former
agricultural labourers. They became shareholder, leaseholders, or sharecroppers. So, they should
be given proper lending for agricultural inputs. These land-based activities should be intensified. Sir,
NREGA is not the solution for all the problems of the weaker sections, | am sorry. That will give you a
guarantee of work was not there so area earlier. | appreciate it; | thank the Government for this great
programme. But there are other programmes also. The dalits and the most OBC community people
have been showing quality development, they are also in the process of vertical mobility. We should
identify these? For instance, | agree with Mr. Raja that there is nothing private in the private sector.

Why can't we call them and take a decision. There should be a clear-cut decision, Sir.

Unless there is real affirmative action this tokenism and talkism will not go along. Simple tokenism
is too much. We are happy that the Government is intending to do so many things. It is not bearing
fruits because of this critical gap. The other thing is atrocities. Atrocities are on the increase. The rate
of conviction is almost zero. It is a dichotomy. We request that the NGOs should be given more
money to work with the Dalit and OBC community and to build capacity among them so that they are
capable to take advantage in other sectors like private sector. There are people who are available. |
think a mix of removal of this critical gap and these constraints and also adding up what is called the
effective role of Ministry to act as the advocate, and as the facilitator is needed. The catalyst will
result in a meaningful empowerment of this community. | wish the Minister all the best in his

endeavour. Thank you very much.

DR. GYAN PRAKASH PILANIA (Rajasthan): Sir, very useful suggestions have been given by
learned speakers. | won't have the audacity to repeat the same. | will only mention that there is a
strange situation. We have a very dynamic Minister and an undynamic Ministry. In fact, it is a
regrettable thing that this Ministry, which is a nodal Ministry for doing social justice to so many
deprived sections of the society, has been marginalized as has been very rightly pointed out

by Shri D. Raja. The allocation of Budget is only 0.19 per cent of the total Budget of the country. It is
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something which cannot be conceived of. | will only mention that as far as the Ministry is concerned,
its basic objective is to ensure social justice in the country for which empowerment is a tool. Without
social justice there cannot be social harmony. Without social justice there cannot be social equality.
Without social justice there cannot be fulfilment of the objectives of the Preamble. Social justice is the
golden thread, which runs through all development activity, and hence, with your permission, your
honour, | will quote what Mahatma Gandhi, the Father of this Nation said. He had a vision of equality
or had a vision of social justice in the country. He gave a touchstone or a talisman to test whether a
particular work of the Government, a particular step by a bureaucrat, a particular decision taken by
the Ministry is socially just or not. It is oft quoted but it deserves to be quoted again. | quote, "I will
give you a talisman. Whenever you are in doubt or when the self becomes too much with you, apply
the following test, recall the face of the poorest or the weakest man whom you may have seen and
ask yourself if the step you contemplate is going to be of any use to him. Will he gain anything by it?
Will it restore him to a control over his own life and destiny? In other words, will it lead to swaraj,
freedom for the hungry and spiritually starving millions." And, he called that man, the poorest of the
poor, Daridranarayan. | am sure our hon. Minister will take care of Daridranarayan as the first burden
on the Ministry in all his acts and activities. | will just mention that there are eight sectors which are
deprived, disadvantaged, vulnerable, neglected, oppressed, marginalized, denied. They need
charge, particular care by the Ministry. | won't have the time to go into details but | will just mention

them.

Number one is, Scheduled Caste who constitutes 16.66 per cent. Dalits who surfer from stigma
of untouchability and Amritlal Nagar had said that there two born slaves — one is woman and the

other is scavenger. In the First Round Table Conference, Dr. B.R. Ambedkar, had said, HIXd ¥

gfordi &1 gTerd gﬁﬁ@f geax ot would not like to say anything more. This is the first charge.

The second one is Scheduled Tribes who constitute 8.43 per cent. The denizens of jungle

vanvasi suffered being in jungle.
The third one is OBCs who constitute 52 per cent. They are educationally and socially backward.

Sir, forth is women and children. Here, there is gender bias. The other sex which suffer from
trafficking, brothels and “{UT 23T, Sir, 10 million have died in womb during the last ten years. This is

the minimum estimate.

Sir, the fifth one is disabled persons. | am one of them. | would not need any mercy or courtesy.
But, for disabled, | put forward a plea for consideration of the hon. Minister. It is discrimination
against the deaf and dumb. It is a very particular point | am raising in favour of deaf and dumb. There
is discrimination against dealf and dumb by the Government in the matter of grant of concessional
rate of conveyance allowance. This is being given already to other disabled persons who have other

types of handicaps. But, somehow, unfortunately, deaf and dumb have been denied. | would not go
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into the details. There are circulars on this count. | only plead that this matter needs examination. Sir,
deaf and dumb is to be treated the same way as blind or those who suffer from other disabilities etc.

This was a very particular point. | request that justice should be done.

Sir, another one is drug addicts. It has already been stated. Sir, 3 per cent are disabled and 5

per cent are drug addicts.

Sir, the seventh is aged /.e., d RS AR, You can find them here as well as outside. We all

know how badly they are being treated. This needs some kind of consideration.

And, Sir, eighth are baggers. | would not go further into details, except saying that women are
unsafe everywhere. They are unsafe at home. They are unsafe at school. They are unsafe at office.
They are unsafe at temple. They are unsafe at shopping mall. They are unsafe even in police station!
And, Sir, Delhi is known as Rape City of the country. Do something for women who constitute 50 per

cent of our population. And, Sir, nation cannot be half-free and half-slave.

| just refer regarding reservation of women in Parliament as well as in State Assemblies. It is time
that we should do it. Somehow, we should do it. This is my very earnest appeal. It may not directly
come under the Ministry of Social Justice and Empowerment. But, this 50 per cent of segment needs
empowerment. She is not empowered even at her our own home! Children are also in the same

category.

Sir, | think, | have taken enough of your time. You may grant me more also. But, | will just
conclude by again repeating do something for deaf and dumb who cannot speak and hear. They
cannot plead their case. | have put up their case, on their behalf, before the Government. They have
represented to me, hoping that one of the handicapped Members of Rajya Sabha would be able to
put across their plea. The learned, dynamic and young Minister will listen to their pathetic life and give

them succour.
Thank you very much, Sir, for your generosity and bearing with me. Thank you.

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Vice-Chairman, Sir, with head held high, | am proud to
participate in this discussion, for I am one of the untiring soldiers marching relentlessly on the path of
social justice laid down by Thanthai Periyar and Perarignar Anna under the leadership of our,
esteemed Chief Minister Dr. Kalaignar Karunanidhi. Sir, | think, this is the right time for me to recall
an event that is there on the pages of history, but unnoticed by many in the country. When the
Constitution of India came into force, an order, providing reservation for various communities, which
was known as 'communal government order', was struck down as unconstitutional by the Supreme
Court of India in the year 1951. Mass processions of protests and agitational meetings, spear-headed
by Periyar, paved the way for effecting the first amendment in the Constitution and for the
introduction of article 15(iv) in the Constitution. This is hailed as the greatest achievement, in the
pages of history, in the struggle for social justice and in advancing the cause of the Scheduled

Castes and the other backward community people for social, political and educational. | want to
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register, at this moment, that we strongly protest the exclusion of 'creamy layer' while providing
reservations for the OBCs. | would like to urge the Government to take necessary steps to ensure
that only the social backwardness should be sole criterion for providing reservation, irrespective of
the economic status. The term 'social justice' figures in the Preamble to the Constitution itself, which
mentions 'to secure all its citizens: Justice — social, economic and political', as the first of the four
goals of the Constitution. The very first Directive Principles of State Policy, under article 38, states,
"The State shall strive to promote the welfare of people by securing and protecting, as effectively as
it may, a social order in which justice — social, economic and political, shall inform all institutions of

national life".

Sir, the hon. President, in her address to both the Houses of Parliament, in June, 2009, had
categorically stated that concerted action for the welfare of women, youth, children, the Other
Backward Classes, the Scheduled Castes, the Scheduled Tribes, minorities, the differently-abled
and the elderly, along with strengthened social protection, will be one of the ten broad areas of
priority for the Government over the next five years. It is not just a statement. It has come into
practice. Some of my colleagues, when they spoke earlier, stated that the allocations for the
upliftment of the Scheduled Castes and the OBCs are not adequate. | agree with them. The
allocations must be more. But, at the same time, the allocations in the Union Budget of 2009-10, as
compared to the Union Budget of 2008-09, are considerably high. For example, for the secretarial
and social services, the allocation has been increased by 50 per cent; for the weffare of the
Scheduled Castes, the allocation has been increased by 5 per cent; for the welfare of the Backward
Classes, the allocation has been increased by 4 per cent; for social security and welfare, the
allocation has been increased by 7 per cent; for the welfare of handicap, the allocation has been
increased by 9 per cent; for social welfare, the allocation has been increased by 3 per cent; for the
benefit of the North-Eastern Region, the allocation has been increased by 7 per cent. At this
juncture, | would also like to second the two observations, which have been made by my colleagues.
Comrade Raja, who initiated this debate, and Comrade T.K. Rangarajan, who followed him, insisted
that reservations in the private sector must be implemented at the earliest. | second that. But, at the
same time, | would like to bring to the notice of the hon. Minister that in response to a question,
raised in the Lok Sabha, on February 19, 2009, the Ministry had replied, "The Government has
formed a Group of Ministers to make a recommendation in this regard. The Group has met five times
and also held consultations with the representatives of Apex Industry Associations. Work is underway
to study the issue of fiscal incentives to industries for setting up manufacturing units in backward
districts, with large SC/ST populations". But, | think, this won't meet the demand that we are

projecting. Just setting up of manufacturing units in backward districts will not serve the purpose.

We want reservations for the Scheduled Caste people and the OBCs in the private sector. So
should also be in education, Sir. Our ancient saint Thiruvalluvar said. That means, education

is an imperishable, precious wealth to an individual. Sir, education plays a vital role in increasing the
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academic capability or employability of an individual and, in turn, it enhances the social status of that
individual. Sir, when the Scheduled Caste people and the OBCs receive education, skill-upgradation
training and employment, only then, their dignity will be upgraded. Sir, it is a federal structure, which
we are having. The States have got an equal role to play. When the Centre is taking much efforts and
when the States neglect, the process or the progress cannot be to the expected level. But as far as
my State, Tamil Nadu, is concerned, the State headed by our Chief Minister, whom | mentioned
earlier, a staunch follower of Thanthai Periyar, is allocating more and more every year for the welfare
of the Scheduled Castes and the Scheduled Tribes. One of my friends, Shri Hariprasad, very
painfully, mentioned that men carrying the night soils in the morning is painful to look at, Sir. Sir, in
Tamil Nadu, we have totally banned the dry latrines so that the people don't have to carry night soil,
and those people are given alternate work also. So also, the Scheduled Caste girls are given training
for air hostess jobs and many of those girls who undertake the training are employed as air hostess
and we have set a model, Sir. So is the case with cobblers whom we call as in our State, have got
3.5 per cent reservation; thereby, we have set a role model for the nation. For backward classes, we
have allotted some Rs.25 crores as special assistance in the form of scholarships. Sir, | would like to
bring one more important thing to the notice of the Minister for perusal is that the Standing
Committee in its 33rd Report has observed that in several cases, for example, the pre-matric
scholarship to children of those engaged in unclean occupation scheme and implementation of
programmes in the North-Eastern States and Sikkim Schemes were not given adequate publicity
resulting in poor awareness of different schemes amongst the larger population. Sir, above all, the
2001 Census says that the SC population in the country is 16.7 crores which amounts to 16.2 per cent

....(Time-bell rings)...

Sir, | will conclude in two minutes. But as far as the OBCs are concerned, the Caste Census has
not been done since 1931. It is very pathetic. Only the Mandal Commission had estimated the OBC
population at 52 per cent of the total population. The Ministry should take necessary steps to have a
Census of the OBCs. The number of persons with disability is 2.2 crores and that of the senior
citizens is 7.7 crores. Sir, whatever the Government may do, whatever the Government' can do, it
would not solve the problem totally. The imperialistic mindset of some people should change. | would
like to conclude with the quotations of Bharatiar who preached and taught the young girls. There is
no casteism in this world and to upgrade or denigrate a person in the name of caste is a vice or a sin,
he preached the youngsters. Sir, that thing should develop. The Government should take all efforts
and when all the people of this country cooperate, only then the stigma which is affecting the
downtrodden, suppressed, Scheduled Caste and the OBC people will vanish and they will also have
a good life. Thank you very much, Sir.

sl faga S1ge (feraret uaen) « Suwwrede S, [« Tgel H AT YHAT 37T BT g b
3ITI HeT ATel T HiepT fe|
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FH| fIegrer S w1 11, 31T T ATar H2A1 &, 1T | B B BT & 8, ol 1! &
H I AT TS, I8 W1 TS {3 37 IR TP $70] W14 Ugd, F© ANl & s1di 4 & 738 1Y,
& BT A IoTY, Ifeh TRI9 IF 9 SMY, T IR 98 Ah1, I TRaD! 81 Al

Hﬁﬂﬂ,&Hﬁﬂ%@%ﬁ%aﬁﬁ@aﬁmﬂﬁﬁlGHEIEmpowerment%,Wﬁﬁﬁ??ﬁﬁ
SWW-W?TE%% - Women and Child Development Ministrywﬁﬁ%, Tribal Ministry 3Tt
%BITI’%%\, éﬁf*{ﬁﬂﬂﬁﬂﬁ? Empowerment %\', Social Justice %, WW%‘?W&[W%,
o g off siffew e anfew) anft AR Ue s @8 w2 9 5 33 TRt # 9 ofikal .. oR, oy
PEd fh OBC & sl & forg Rerde IRy, Rerdem & siex Rorde IRaul sy @ & SC #
39 TRE ¥ 98 §M o W &, VR a1 B o o 21 g4y § wE i g 9l a1 il
JATIDT AT DT ST ST &, ST AT AR BT IR AT, THT IS <20 37T 9G FBT|

§ 8 PE ATEd! g [ A9+ 98 A 91 a1 AV §, 989 A Frg7 91 AV €, T2 ORI B
7 31 8, domestic violence @1 BT a1 &A1 €, PNDT ST a1 fa¥ €, T 781 foha BIgd a1
g €, <fd I BIgA1 B 59 TP A9 FEl AP A FRATA H 781 AT, ITHT Fal aRIb A T
TEI BT, ST Seottd B IR &S 7e] {1 S, 1 QA BT BT DTS ATH T8I I 37 TP XY
$9 BIT 8 3R 98 GHaH1 20-20 Il 9P Tl 2, IHBT F1 BIIGT? TR I 3R Bl I G99
Gﬁvﬂﬁﬁwz‘,aﬁww?waﬂwmﬁmemal torture %’,(ﬂ?’cﬂ\_ﬂtrauma %,Wiﬁh
FS GHAT 27 T8 SAGR BN 3 2 =7 el ? a8 HIE & IahR] § HadR I8 Sl 8, Gl Sl
%,ﬁ’c’ﬂ'l?ﬁ%lmﬁwaﬁﬁﬁa@ﬂ%mmwFastTrackCourtsE’rl‘l’s‘GT@,Gﬁéﬂ%ﬁef
% 3fex B BN <, Al IHB! AT AETA 811 8 g ATl Usel Ueb (hed ol oY, o b o
T 3R Uah SMEHT 7R ST €, A1 BIC I FeaR Bl I§ AT <l © 1 98 I 7R d1el el &
IRAR g1l P g B | VAl PO gaReNT I AfgA3il $ oy 61 g A1fey, e arer a8
TS §8 &, STP] PO AeTId (el iy, T I 319 T& B e A, U §:W B Y A

ﬁ PR TSGR §ﬁ3 M ER ST BT BHRAT E?, é@’vﬂ %, qut I8 empowerment and social
justice BT TN SR AT e ARIA! § TRIE] &I 7@ BT A8 8, IR AT SC 3R ST &H A P!
FHUR IS A6 &, Al BT A8 BRAT B, T S A1 BT WBTIET grass root level Tb TG
Fb| § I8 fraed Heararg b faderie S =1 @t o o o1 <21 7 3iiRa 1 ofrex 721 81, 98
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<0, 98 g B IIRT TS R FHhal 21 gAferg 39 R &l S gy &fRal a1 ot sitew DT,
SC BT SRk <IfTY, ST &I SIResT SIRTY 3R 319 $9 WA BT A1 i BITe| 5781 ] &
12 H ATIp! geaTe ol g o oo g9 39wy W e & forg s

ft SEARTIOT 91T . SUFHTEE S, TET TG AN SR GI dlefd @, offdh SHRT A § HATer
% HRIGIV TR T, AT Sl Qi HATA BT BTN BT 8T, H31 7 B9 S o, Afha
T AN IR a1t B I Tl SR SR FHeiraw! af a1 ST A1 3T 21 3R e 3§ 311t &1
oo & 9=ITerg & BRI & IR | 7T ... (FGEH)...

31, IR g AFwema (FH-FRER) - STwTETs S, FTHY SR W 39 #AET W, $9dG
fopaTeel o= fawga =9t 9o 38§ WaneE § oud W 9 g9R Tagad @5 off, e ar |
| BEl fF I T energetic B, STHT TR FHRAT §, STH! I8Ts <l § AR A1 & I8 WY Bl
TS § & I7h SUR ST S(U&lY 59 Fa o 3R 39 favg R Ief aTel 8¥ep HE< 1 AR 1 8,
T ITHT BN BRI IR 39 HTerd ot TR Ton Hrieward! o1 3k arest s

HEISH, AT & UTRT 3R HATTT & N H 3 ) Ar=gars off 1 8, S9! sl 59 G+ § ==
F SR, § T7 AW H @h BT I A F ITGT Ig AT caste welfare F o7 BT BT 2.
e 7. 2, ol 2 iR S QN1 @) deen fAees 68 TRT 21 EAR S 9y 9 g 8, S
A G dlel 8, Ife ITb YR WIY0T BT Heber AR HURY fham STg, A i I8! w9yl 377y €
TUTETAR AT U9, & fIema & ar A, o). & e & 9 # €1 39 7377 &1 779 € 3R
P T S TART 91T & HATAY B - T8 & GAT AT, oI B 93T 7 H81 AT - old age AT
¥, disability 3Tl & 3R drug addicts 3Td 1 98 AR JdT U&T ® 3R I8 SferTd e, Sad
gford, Hifsd, SUfera iR deprived T BT IS BT BRIHH T ST 3 IS ATET 7 BET, YR |
g AT B AU BT B TordT AT, I AR TSI THI -7 TR e 81 Y| AR 31T
BT, UL 3FeTT 3T, STl ST BT 3R 37151 $9 1 B OT%0%d ... 397 fITT & |efera wfew
FHS! P U0l B: ATel I G V8T § iR ST I8 TG UTR gl o1 b 59 H=1erd 1 v 41,
P 3T & ST S| TH. Y. & fIBT & foly U 1T HATeTg &l el $1 oY 3iR gAdT I
BN & A, IFD! S RBHSIA T, IAD AJAR H AT §9 & H I€ el a1l § 15 59 AA10d
B! fh= 1 Wil # qfeT SMY - ve gy afddst ol g g o oiR o @141 ref a%
HIFET AT BT 9% &, T AN A S FaR BT E - 3 BRIg faebait aqry, 8 HR1$ gg aa1y 3R
3-4 BRI drug addicts TG | AT, H TS BT =TT g b AT HaT b g1 <11 vell 1 Al af
Y 14 BRI BT & 3R T Hae 14 PRIS AT 7181 8, T 14 BI$ Bielist §1 R &) 7 TP addict &
ST 8, 3R131gE B, § A1 e E, H1 1 fhan © - H oSl 59 9e ¥ dad 9oy g b Ara e
F BRI BT freel T Aol I F &7 § R I & Ford Wk & Isufey Sit = g1 Aifeeie forar 8 9
|e ¥, {6 99 vt B § S A G| TAMIY T 14 FRIS AN 81 8, 14 TS IRAR & 3R 14
FRIS Pl 3R 4 IS W TN foral ST &, T 72 FRIS AT BRI 81 A1 7 72 HRIS AN 6 JelthaR
F IR F I A A g7 AR SR S 68 HRIS A B ST B, S Ty Fet T & fara g
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IRV T8 HATTT BT A 2] &, SHTY BT 3Tqh T I 59 IRBR J 98 & P gqdp ar ¥
TR & fooR o % 39 F37ed ®f R &1 9 | fave foear sire arfe 91 &) well & |
ST foar oI ||

HEled, U1, & IR § qgd SUTeT bR 81 gP1 &, i Teb Sifcl & Hefe Sl 91 37T e
B B2 2, IHD IR H § ST ST MBI S 5= 71779 a1 & |y 7 1<) At a7 Hgan v
YGRS ST B 8- T Y. @ a1 F97 o, .. @) a1 e @t - e va grads Sl
BT AT F7 21, S Al v RIS &Y oft | 391 <1Ra o 2, feg™ & IRe 81 & A S
guags Sirdl ®1 W U SR 991 8 15 9 309 U WICaR of, S 92 W U6, ITa7 A
economic development &1, ST ¥t SfAferee 81 s forv # s Areg™ J #4mery | fdes
P [ 37 graas SRl $ ST &t 5l RIS oS &, S9 1R ATl BRI Po o AR IT6!
GINESER RISl

HEIGY, 319 § HATE & 9 AT Ja1 & QAwg #§ ST weAr argan g1 A= Jarsit o 5
UeT ¥, 3 B B HATAY 9 GRIGRT TOiRAT & #1ead | AT & - Tl ¥ T Yoo, v 8
T.SM1.31TS1. 3f1R RIRT 395 g7 o SIS 5, DRUN &, 5 A1 A T 59 B Bl I
21 AT Aaratt B SN AT B - STH TGO g7 3R UHATT IS 3R] DIS UK 7, a 98 &
TA.ST.30ST1 U Wt woled U T2 2, S IS T e Far! 81 A1 HRA IRHR G Fenh 8l
31 <1 & IR Bl AR Wb T U, S1.3NST. Tl Bl

H&T B WY I IT BN, FO AN I8 W A BRI 5 TSNS B credivility @1 21 fFfeEa
TR B W T, B W FRAqT, IS ff T - FIB EH UH AT T B, ST WA F IS E -
HIH TRE-TRE b AN B ©| TSI 3 1 €, PO TAoiiaiIe] 3ferT Al €1 S5 &4 Wl g &l
B BRAT IS 3R SAP T&d TSRS B e TR W strength fHaT 1Y, S9! frd TR &
BT FATIT Y, T ST BT ST 370 ST &, Sv2 S+Ich AT 7 (Bl Y, Yo & oSl A
Tl BThT STV, SHHT Wl TARAT BH R US| AT, ARBR 3R TSNS Bf ST Ui HIgde
SRR B, SUD MIR W AR T Bl Bl 37 J3Terd 1 S Rieed a1 31 &, SS9 we
TAHE BT recommedations T TSRS & Hee § 31Tl 8, S9®1 ¥ Uie oo ¥ 3R monitoring
system, evolution T valuation ST &, 98 ¥ TA-HE P 0N 8 3R W Ta-He oI Bl 8, IAT 8l
Y A E1 379 H 95 T A ATIS AT H TS DI Al TG &, 74 H3] ARG DI AT
BRI ATET EI ARG, Yo e Rt & foramaa &1 U Agayul 91EheR 21 9iEieR &
FRATRI BT T B & Aol o FfTgd IR F wed o 51 Faet 2 {6 I B ST 377 &
ARG | SIS b1 i1 3 el 7, a8 U fohed ¥ et 21 a8 frea fagwr, S, weas)
3R AT # ferch) 21 va Usiish &1 Sridl, fTde! 2200 $UT, 2500 $UT AT 3000 TUY & BIET At
TIeETE et 8, 98 Sa™t § TS o, S UASel Bl R Skt # U fiyer At
T B BT B A T MR BT HTH B YT, ST Farferct Hedt arfl, 30 W faR o @t
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JATATIHAT Bl U8l P auf d QI instalments H AT GAT P ATI U<l instalment 4T forsft
ﬁw%, 997 fH=AY recommendation %WW%&TWWNW@W@&@W off
Sﬁ?@ﬁﬁ?%ﬂ?%ﬁﬁf?ﬁrecommendaﬁon?WW@W@TI%W@WW
T 47 frer & RO BT T IS AT| 319 Th YTl i & Tl fUB aT ATel | TSy
31 R U fed <1 I 21 ..( B €. ARG, UH Bl §, A W, rH g 6 78
TSI Fahdl, 3R AR T &, e &9 .. (aem)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): You can take two more minutes. You asked for

one minute. | am giving you two minutes.

31, ART R AFEara : R BT © {5 S UAoiian B, SH! &1 99 fheal | S fiverar om
T administrative order §?ﬂ13ﬁ?ﬂ%’ﬂ'€fﬁw, WW‘#, ﬁﬁmmwﬁﬁb‘wﬁﬁﬁm
Rrgept U7 STaR), 9 3R 3iel db Aerdr &1 59 dobrd g fwal | fobar Sy R & &t
AT ¢ 3R TSNS 31U HTH P 316! TRE W PR G| TAT fawy 78 & b gofelst & sfex
S wRier €, STH G BIC UE & AR GHTS HHART MR peon § RT-aT T9eaTg o # 2200
TAU g1 T 9 AR € S &ferd €, IaIfSd &, BIC &1 91! dFl &l af {9 IR 89, Uid &R
TIEATE 21 I8 S 2200 TYY TEATE 8, T8 Al minimum wages & FFAR S T SodT 3R 89
NREGA 3T a7 X df NREGA i S99 SaTaT Sl 81 7T NREGA &1 oidhx 89 faeawR # T[oiraem &1
2 T, SUD! BH A B NREGA F IRTER B BI AT BT BN AT I SGHT 37T SATSTIDRT BT AT
PR | ...(AT)... NREGA a1 7711 7211 U 3R 3ifex gan & fob wargeras o & fofg &2 a1t
U TRHT T HF BT USRI S Ugel | & SH TIErg H S 6 &7 8, ST8f ol 2200 97 |
5000 TUY B BICT AT TEATE § B PR I8 &, [or4 U1 R 7 el T81 8, SHS! corporate TRE
U9 <1 arel € 721, oY I8 Sl Uid U a1l barrier 39 @1 32 81, 39 UR 3719 YAGAR B 3R
3 I | 59 arerar f$H-gfaferdt & a7 ft oo 3o fage 6 S oo+ fas few-uffards
UgE-1995 T &, $AP! IX < H FhATaaT B Bl BRI B IS e iy B srgarern
3R @ R o1 g BRI &R G B Uh AR BTS 7 B AT Igal dell off 3877 S
IYHRYT <l & T WBIIAT ol &, IGP] IR-IR o @I Y 7 I8 3R IqH! I AIH IS [ 30
I IE FTe Tl AT iles Vo1 & foy 3RT e § S/ Bl 9 W 7o Reapwiese ons off
(AIF)... IR, e TH TR 81 §, § ST areran &1 721 gl

3MeS U1 & IR ¥ 99 IS GARI #34 ABIGT Bl e -1 A8 §, 98 § WA | 3R $ig
T TEHT FHRY BT 77 3R ISP I DI I 81 © [ 590h URCT © A1 SAAfesT § A1 59T iR
FIT THe® g1 IHBT 91 TR H J01-901 BT © {6 39! eIl 8, TSI Al 71 &1 81 TAferg W
AR 1 TR & G ATV ey &t G & oy a7 F9et 9 ff RSy o i f5 3¢
RN T JU e IR AT A1 3R ST U 5ef STANY B, AT S9! T fiyerm, Jet d
ST AT AT B Whal Tl gAY S 3 .. vl aRART o1 g0 2ot SwNd frar g, a9 S
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g1 &1 H B JEI & forg Rrel-argst i # S8 &Y, Ta gf+ie 9914 A1 a7 g1, Afdh 39
THR DI FaAT T 3 THR A I UfSae W I HM B3 st 10 a9t 9 791 351 99l 9 2 2
T YR TR T &} <1 1 S ST TR &, S T a5f Tt 2, I TG e T 81T <1
RET &, Fifep Bl 3R STeH 1 M9 U &% G gU 81 < 81 98 a1 Yeb U B 4 <fell & aiel
FSHI IR 1 I IR G &1 TRIF Al BT BATHR AR 6 IR AT 37 &% 3 T PR <l 81 599
IDT IRAR T BIT &1 SATAY 9 IR AT 9§ SATE] &1 & | =yaTe|

DR. ANBUMANI RAMADOSS (Tamil Nadu): Mr. Vice-Chairman, Sir, first of all, | would like to
thank you for allowing me to participate in the discussion on the working of the Ministry of Social
Justice and Empowerment. Yesterday, during the discussion on the functioning of the Ministry of
Health, | had spoken about the huge divide between the northern and southern part of India. We can
call this divide as economic divide, social divide, developmental divide, literacy divide, or, health
divide. We all know that in these factors, the southern part of India is more developed than the
northern part.

Sir, | would like to state that one of the main reasons for the development of southern part of
India is the concept called social justice. It is not only social justice but the social equity, social
inclusivity and social empowerment, which lead to social harmony, which is prevalent more in the
southern part, arguably. On the other hand, the northern part produced maximum number of prime
ministers, maximum number of senior ministers but the development process has not percolated into
this sector or into this region.

| do not want to discriminate between the north and the south. But, it is a reality. Why?
Because, we had leaders like Tandai Periyar from Tamil Nadu, Shri Narayanaguru, Dr. Ambedkar
and other like minded leaders, who came from that region and who had fought for social justice and
social equity and were successful also.

Sir, had Tandai Periyar not been there at that time, | would not have reached here in front of you
to express my views, and, | would have been ploughing the fields and working like a farmer. Because
of him, because of social justice, | am here in front of you. That is what is needed throughout the
country. Both the Cabinet and the State Minister are dynamic Ministers, and, we expect a lot from
them for the developmental process of India. Sir, when we speak about the oppressed section of
society in India, | would like to say that there are different categories, whether SC, ST, OBC or
minority, and, in totality, approximately ninety per cent of this section in India is oppressed. And this
section has been oppressed or suppressed not for years, not for decades but for centuries,
generations after generations. Just sixty years are not enough to undo what has been done to them
over these generations, over these centuries? So, we have to take some concrete steps and
measures to uplift them. 1 would be the first one to appreciate if the caste or community system is
eradicated from India.

But then, how? By just talking within the Parliament and outside, | don't think it is going to
happen. By actually doing something, bring the have-nots to haves. That is what we need to do.
Bring them to equality where the progressive people are there. That is what we need to do and that is
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what should be done in our country. Sir, today the concept of reservation is nothing new for us. Even
in the developed countries like America, there is reservation; in countries like Australia, there is
reservation. Here in India, we need reservation. Why? Because we need to take this section of
people, who have been discriminated against for centuries, on a par with the development process
of our nation. When we talk about reservation for OBCs, the fruit of reservation had come after so
many years only about 18 years ago for jobs and only 3 years ago for education and that is not the
fulfilment. In the last 18 years of reservation for OBCs, you see the backlogs. When you go into the
backlogs and then actual reservation benefits, you see that only 5 per cent of people have been
benefited in the jobs in 18 years. And, when you say the reservation for OBCs in the educational
institutions, you see, this year in the lITs, 50 per cent of the posts are being unfilled. Because of
what? On the one hand, you give this benefit of reservation and on the other hand, you pull the chair,
you pull the rug under them, talking about conditions like creamy layer and all that. The Judiciary
does not help us any bit in this, and | feel that the Judiciary is prejudice or biased against reservation.
| could talk boldly in this House on that issue because we know what happened to the 27 per cent
reservation for OBCs, how it was scuttled and how the concept of creamy layer and all that came. |
do not want to go much into that, Sir. Reservation is not just some concession given. It is a
Constitutional right for all the citizens who have been empowered to have reservation. It is a
Constitutional right of every deprived section of society, every individual who is living in villages who
has been discriminated against in the past. Even though some of the issues which | will raise very
shortly will not be pertaining to this particular Ministry, | am sure, since they are the nodal Ministry,

they could associate themselves and act as a liaisoning agency with the other Ministries as well.

Sir, the States should be empowered to have the quantum of reservation as they require. What is
the concept of having a just 50 per cent slab? | do not see a point in that. When we say that 90 per
cent of the Indian population is a deprived society, why do we have a just 50 per cent slab? What is
the logic in the Supreme Court's saying that you should have a slab of 50 per cent? That should be
eliminated; that should be eradicated. Time and again we have seen the interference of the Judiciary
in the Legislature. We get these laws passed and then finally those are stayed unfortunately. Like
Tamil Nadu, which has a 69 per cent of reservation policy, if tomorrow we want to have 75 per cent
reservation according to needs and necessity, there should be a concept of compartmental

reservation which has been very successfully implemented in States like Karnataka and Kerala.

Sir, a very important concept which my colleague Mr. Siva had brought out is census. Every 10
years we do a census. Coming 2011, we will have a census in that. Just all we request is a category
called OBCs be added. What is the concept? Today, the Supreme Court is saying that OBCs are just
30 or 40 per cent. We do not know what is it like. So, let us know what is the actual position. Last
such census was done in India in 1931, that is, 80 years ago. A lot of water has flown down the bridge

after that. So, we need to know the actuality of this.
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My colleague Mr. D. Raja, who initiated this very wonderful discussion, talked about reservation
in the private sector. That should be the priority of this Government. It was a priority of the last
Government. The Government is a continuous process. | am sure the UPA Government will bring out
reservation in the private sector and it will go a long way in satiating the needs of the needy people

throughout the country.

Also, Sir, the Natchiappan Committee Report, which is a very wonderful Report, has to be
implemented in totality so that we could have equal distribution on these issues.

Sir, | have got two more issues. We should have a Parliamentary Committee on OBCs. Since the
reservation for OBCs has been there in jobs as well as in educational institutions, this Parliamentary
Committee should be constituted immediately. This Ministry should take the responsibility and ask
the Prime Minister and others to take up this issue and constitute a Parliamentary Committee for
OBCs exclusively. Sir, we have the National Commission for Backward Classes. But it does not have
any teeth; it does not have any mandate; and it does not have any power to act. We need to make
the National Commission for Backward Classes on a par with the National Commission for SC & ST
and the National Commission for Women.

All my colleagues have spoken on the issue of physically challenged. This is a neglected group of
people who have been completely discriminated whether they are mentally challenged or hearing
impaired or visually impaired. They need to be given priority. The focus of this Ministry should be on
these people. They should be given priority and privileges. There should not be any discrimination
against them. More awareness should be there. They should be part of the mainstream.

Next is alcoholism. Yesterday also | talked about it. More and more people are getting addicted
to alcohol. There was a time when people started taking it at the age of 28. Then it came down to 19
years. And, today, school going children of 13-% years are taking it, and, by the time, they are 20 or
22 years old, they are becoming alcoholic. To address these issues, we need to take them up. This
Ministry is the core Ministry which has de-addiction centres not only for alcohol but also for drugs on
the border of Punjab and Rajasthan. The North-East is something where you need to have a lot of

focus on rehabilitation centres, and rejuvenation centres.

The core issues of physically challenged should be addressed. | appreciate the work of both the
young Ministers. Both of them are sitting here. They should give priority to this. | just want them to
rectify the anomalies in the selection process of the UPSC. It is an ongoing phenomenon. Anomalies
are there. Discrimination of OBC is there. | can sit with the Ministers and discuss it with them. This is
a very, very important issue. A lot of youngsters are coming to us on this issue. With these words, I,

once again, thank you, Sir.

SHRIMATI JAYANTHI NATARAJAN (Tamil Nadu): Sir, | thank you for having given me this
opportunity to speak on this very important debate.

All my colleagues have made exceptionally vital points. The reason why | wanted to be a part of
this debate, Sir, is because | feel that, in many ways, the Social Justice and Empowerment Ministry

represents the conscience of the nation.
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At a time of spectacular and rapid social and economic transformation, it will be the resolve and
the agenda of this Ministry which will be the moral compass for all of us in this House and the rest of
India.

The charter of this Ministry is to ensure that with rising prosperity, when the entire country is
making giant strides in this century as a super power, there must always be equity. As India's
economy grows, as individuals, families and communities become better educated and wealthier
than ever before in our history, we must commit ourselves to the process of social empowerment to
root out the prejudices and biases that have left disadvantaged vast sections of our brethren and

sisters in so many parts of our country.

Sir, | want to concentrate only on three major issues. | don't want to go into very great detail on
the issues of the Schedules Castes and the Scheduled Tribes which have been raised by many of my
colleagues. Many important points have been made and | endorse those points wholeheartedly. But |

just want to make one suggestion regarding the Scheduled Castes and the Scheduled Tribes.

Our discussion has focussed primarily upon reservation for the Scheduled Castes and the
Schedules Tribes for filing up those reserved seats; for making sure that in the educational
institutions, they get scholarships; for giving them opportunities for education and employment in the

Government and employment in the private sector; and to ensure that their livelihood is safeguarded.

But, | feel, Sir, in this era of free market economy, we would not be doing justice to the vast
majority of our Scheduled Castes and the Schedules Tribes brethren and sisters until we don't see in
the Sensex an entrepreneurial class of the Scheduled Castes and the Schedules Tribes which we
don't have now. How many companies do we have in India that are listed on the sensex or the stock
market or a very major company that's talked about everyday in the economy that is headed by a
person belonging to the Scheduled Castes or a person belonging to the Scheduled Tribes? | think,
Sir, in a free market economy, that would be the true mark. | fully support and endorse the concept
of filling up reserved vacancies, making sure that backlog is not there and ensuring that the Central
Government gives them jobs. But, the very important work that has been done by the Ministry is the
National Scheduled Castes Finance and Development Corporation which is now providing loans as
well as skilled training, management, development and marketing support to small entrepreneurs.
That beginning has already been made. But, | would request the young and dynamic Minister to
scale up this mission very, very ambitiously, to be bold, to be visionary and to ensure that by the time
this Government lays down office and come back again, of course, by 2020, we find many
companies, many very large companies, which are listed on the stock market where a large
entrepreneurial class is from the most disadvantaged sections of the society which is not there today.

In the area of free market, | think, that is a very important milestone that is still left for us to achieve.

Sir, | know that you have been gracious enough to give me the time. | know that the time of my

party is limited. | only want to concentrate on three issues which have been raised by my colleagues
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also before me. Sir, a Division of the Ministry deals with the elderly or the senior citizens, persons
with disabilities and those with substance abuse. Sir, | believe, senior citizens form about 7.7 crore of
the population. Yet, what is the care and concern, what is the focus really that we give to these
senior citizens as a State? These are the groups that require the intervention of the State, of the
Government, of the Ministry, to play the role of a guarantor to ensure that they have equal access to
all the facilities in our democracy, to all the Constitutional and legal rights in our democracy.
Therefore, Sir, | feel that one of the most important pieces of legislation enacted by this Government

is the Maintenance and Welfare of Parents and Senior Citizens Act in 2007.

Sir, we are a young country. We have a population of young people. In 1.1 billion population,
more than half are below the age of 25. A large number of them are under the age of 15. And, at the
same time, nobody who watches television or nobody who reads the newspaper everyday can deny
the fact that we treat our elderly, we treat our parents and we treat our senior citizens with a
particular lack of concern that does not do either our family system or society or democracy any kind
of grace. In that sense alone, Sir, | think, this Ministry would be permanently and perennially relevant

to ensure the welfare of senior citizens.

Sir, | know the fact of decline of joint family. In many ways, the joint family was patriarchal system
which, | think, took away a great deal from the right of young women. But, in any ways, it was a
socially cohesive unit that cared for the people who were elderly and treated them with considerable
respect. Now, with the decline of the joint family, Sir, | think, the role of the State to intervene in this
regard has become much greater. Sir, | looked at the report of the Ministry and | was a little surprised
that the amounts that have been set aside for the Central Sector Scheme, Integrated Programme for
Older Persons in 2006-07, was Rs.28 crores and the amount released was Rs.12.53 crores. In 2008~
09, the amount set aside was only Rs.22 crores and the amount released was only Rs.17.72 crores.
In 2007-08, it was Rs.16.12 crores. Sir, there were eleven States and Union Territories, namely,
Arunachal, Goa, Gujarat, Jharkhand, Meghalaya, Sikkim, Chandigarh, Daman and Diu, Dadra, from
which no proposals, at all, were received under this scheme. Therefore, in that sense, it is not
possible for me to ask only the Minister as to why these proposals were not fully implemented for the

welfare of the senior citizens.

Therefore, | would request the Minister to ensure that whatever has been allotted, is, at least,
used by the States, that he calls for reports from the States, from Ministers concerned in those
States to ensure that those schemes for senior citizens are properly implemented. Sir, then 1 looked
at the report and | looked at the schemes, there are very many praise-worthy schemes which the
Ministry is implementing, Non-Plan Scheme of Assistance to Panchayati Raj Institutions, Old Age
Homes, Health, there are very many important schemes, Sir. Then 1 looked at, for example, the
Ministry of Health and Family Welfare, which has provided separate queues for older persons

in government hospitals, geriatric clinics, and then the Ministry of Railways provides separate railway
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counters, the Ministry of Civil Aviation provides 50 per cent discount tickets, the Ministry of Finance
gives them income tax deductions. But, despite all this, | think, there should be a greater vision in the
integration of senior citizens and the kind of problems that they face today. Many of our senior
citizens are abandoned by their families and by their young people. We have cells against violence.
We have the PC Act which is under this Ministry, atrocities against dalits, we have cells for violence
against women. | believe that there should be a special cell for violence against senior citizens. So
many senior citizens we read about everyday in the newspapers that they are being abused or beaten

or killed by their domestic staff or by their children, the very children that they brought up with so

much care and concern, for the sake of their homes, they are being thrown out. Therefore, Sir,
believe that there should be a little more consideration about the circumstances under which these
senior citizens live, and | believe that the Ministry should pay particular attention to those issues. Sir,
you are looking at me and you are about to press the Bell. Sir, | will conclude in only one minute. Sir,
| would thank you for having given me the time. | just want to point out to something that was already
raised before, and that was with regard to the people differently abled, those with physical disabilities
are put aside the report. | am not going to take that kind of time, Sir. There are people with
disabilities in India who represent 2.1 per cent of our population. But, Sir, if you look at the Act, there
are Acts that have been passed that take care of the welfare of the differently-abled people, mentally
challenged people, those with physical disabilites, yet we must, as a society, ask ourselves, how far
we have been able to integrate them within our society. In the Act itself, there are certain guidelines
that have been laid down that the Government is bound to do. To review a barrier-free environment,
to monitor and evaluate the impact of policies and programmes designed for achieving equality of the
differently-abled people, and full participation of disabled in the society, and particularly, screen
children for early detection of physical disabilities. Sir, there are only 34 per cent of the physically
differently-abled people who are employed, only 49 per cent of them are literate. So, my request to
the Minister is that there should be a paradigm shift to mainstream the physically disabled from a
medical angle to social rehabilitation so that they are integrated in terms of employment, in terms of
education and in terms of human dignity. My last sentence, | would like to add that the Ministry is not
here to force change on society. Society has its own free will and will change and adapt. And when
society falters and when society forgets, and when it forgets its obligations, it is the duty of the
Ministry to bring it back to the correct path, and | am to offer equal treatment to all. Sir, there cannot

be a better definition of the words social justice and empowerment. That is all. Thank you very much.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): No, | did not give you equal treatment. | gave

you more time. Now, Dr. Janardhan Waghmare.

DR. JANARDHAN WAGHMARE (Maharashtra): Thank you, Sir. First of all, let me thank Shri
D.Raja for raising this issue in this House. Previously, the Ministry of Social Justice and
Empowerment was called the Ministry of Social Welfare. Now, the nomenclature has been changed.
It is the Ministry of Social Justice and Empowerment. So, "social justice” is a multidimensional

concept. It has various aspects. But, now, | confine myself to reservation. It also has a very long
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history. This concept of "social justice"” was evolved in the nineteenth century. As far as Maharashtra
is concerned, Mahatma Phule was the first person to talk about social justice. He had made a
demand to the British Government for giving reservations to weaker sections — farmers, Dalits and
other weaker sections in services. This was the concept. It was picked up by Chhatrapati Shahu
Maharaj of Kolhapur, and he made 50 per cent reservation in Services in his own State. Dr.
Ambedkar has inherited the legacy of Mahatma Phule and Rajeshri Shahu Maharaj, and he has been
instrumental in making a provision of reservations in the Constitution. He was Chairman of the
Drafting Committee, and he made this. He prevailed in the House, and now, there are reservations,
reservations for STs, SCs and even for OBCs. OBCs took a long time. Kakasaheb Kelkar Committee
was confused. It was Mandal Commission which came to certain conclusions, and now, reservation
is given to them also. Sir, | am not going to take a long time. 1 would only make certain suggestions.
| also cannot understand the rationale behind 50 per cent. What is the rationale? The Constitution is
not behind it. There is no other reason. So, what is the rationale? This has to be reconsidered. Now,
when you have nearly 70 per cent of the population under 'reservation', the reservation of 50 per cent
should be reconsidered That is why, | would request our hon. Minister to take up this issue. What is

the rationale ? The rationale has to be decided.

Sir, | am going to raise another problem. The UPA Government has given a commitment of
reservation in private sector also. In the Constitution also, this is not barred. So, why do we oppose
it? In future, the private sector is going to be larger; it is going to expand more and more, and the
public sector will be shrunk. Therefore, there would be no choice for giving reservation in public
sector and, in future, of course, there would be a large enlargement of private sector. This has to be,
really, considered. Now, there are many segments of society, for instance "Dalit Christians" and
"Dalit Muslims" . Even though they are Christians, they are Dalits; they are treated like Dalits. Even
though they are Muslims, they are treated like Dalits. That is why, this factor has to be considered.
The Sachar Committee has made certain recommendations. That also has to be considered. A
nation cannot be a nation 'half weak and half strong'; this has to be understood. The Supreme Court
also has asked for the opinion of the Government regarding "Dalit Christians" and "Dalit Muslims"'.
Sir, this has to be considered as early as possible. The categories which are weak economically, but

do not come under the "reservation", why not have an affirmative action programme for them ?

The United States of America has accepted this. It has not only accepted an affirmative action
policy, but also implemented the policy or programme. Why shouldn't we do this? Why shouldn't our
Ministry of Social Justice and Empowerment consider this? A comprehensive programme should be
prepared for weaker sections, the marginal sections, whatever be their castes. Giving a few facilities
here and there will not solve the problem. The problem is very serious and deep-rooted and,
therefore, we have to go into the details without any prejudice for any community, whether it may be
a religious community or whatever it is. This is a part and parcel of nation building and building the

capacity of the nation.
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Sir, in my opinion, education is the first and last hope of this country. But now in education also
there are no opportunities. We always talk about equal opportunity in education. Unless
opportunities are equalised, you can't get equal opportunity. Facilities have to be equalised;
opportunities themselves have to be equalised. Now, in the private sector engineering and medical
colleges the fee is so high that the poor people, the SCs, the STs and the OBCs can't afford to pay
the fee. That is the reason why reservation should be applied to the private sector also. This is my
request to the Minister. For instance, in the recent Bill that we passed we have made 25 per cent
reservation for the weaker sections in primary education. Why don't we provide this in higher
education in all the professional colleges so that justice can be done? This issue of social justice has
to be considered seriously and people should get social justice. The future of democracy depends
upon that and the welfare of the society depends upon that. The people should get opportunity of
education, opportunity of employment and opportunity of health-care. So, this has to be considered

very sympathetically by the Ministry of Social Justice. Thank you very much.

DR. RADHAKANT NAYAK (Orissa): Thank you very much, Sir. First of all, | congratulate the
young and dynamic Minister for agreeing to a discussion on the working of the Ministry of Social

Justice and Empowerment, and | wish him well, as well as, his colleagues in the Ministry.

Sir, | propose to raise not many issues because most of our senior colleagues, cutting across
party lines, have waxed eloquent on several issues that concern this Ministry and the people for
whom this Ministry exists. | only want to raise one basic issue which is very crucial to the life and to
the existence of many people for whom this Ministry exists. This relates to the atrocities committed
against the SCs, STs and others weaker sections in our society. These categories of people have
two types of rights. One is the Constitutional rights dealt in the Fundamental Rights and the Directive
Principles of State Policy Chapters. In additions there are two important Statutes. One the Protection
of Civil Rights Act, 1955 and the other is the Scheduled Castes and the Scheduled Tribes
(Prevention of Atrocities) Act, 1989, which provide for the legal rights. As far as these groups of

people are concerned, the right to get special protection is available under these two Statutes.

The crimes against SCs and STs are broadly classified under ten major heads. They are murder,
hurt, rape, kidnapping and abduction, dacoity, robbery, arson and others. These crimes are also
catalogued in the Indian Penal Code as well. But the most important problem is that the two statutes,
which have been promulgated and which are under implementation, are not adequate to give total
protection to these categories of people. This is because they contain a number of deficiencies and
there one finds wrong or deficient conceptualisation and implementation of these statutes. In fact,
these two laws are not only inadequate, but make a mockery of justice to be meted out to these
categories of people. The current Budget on which many of my colleagues have spoken, and the

different institutions like the SC and ST Commission and various other Commissions and Committees
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of the Ministry they appear to be mere cosmetic institutions and the least said about them is better.

Let us take the word "atrocity'. The Oxford Dictionary defines what exactly "atrocity" is; even the
glossary of legal dictionaries would also speak. 'Atrocity’ means 'wickedness', 'wicked' or 'cruel
act'. Nothing more than that. Therefore, sometimes, we need to bring in some other issues, some
other laws, to prove violence against these categories of people. If one goes deep into the injustices
perpetrated on the galits or their categories in terms of history, culture, politics and deprivation,
including inaccessibility, segregation and discrimination, one finds that these statutes do not, at all,
concern the irreparable damages being done to the dalits, physically, socially, culturally and
psychologically. Issues like dehumanisation do not form part of there laws. Dehumanisation or
economic disenfranchisement, denial of rights in all their nuances, forced migration, contractual
slavery, compelled labour or induced hunger, do not form part of these statutes. For example, when
we speak of labour. | am reminded of Aristotelian concept of slavery. According to him, what is
slavery? According to him 'slavery' is a labour which is meant for only inferior beings. That is the
Aristotelian concept of slavery. Therefore, Sir, my problem is, today, in the literature, whether it is a
Government literature. In our literature, we do not find a proper term to describe the injustices meted

out to these communities.

Let me spell out what exactly | mean. Today, these categories of people are suffering from, what
is called, the 'unspoken terrors' and that terror has several indicators. One, they are forced to
surrender to the superior authority, Even tacit acceptance of their powerlessness is a form of terror,
Second these people are deprived of resources necessary to fight back and thus are at the mercy of
the tormentors. Thus, the rehabilitation and relief packages as well as the land acquisition laws and
various other statutes would make these people more powerless then what they are today or what
they were in the past. Fourth, Programme problems like allotment of land to the galits or giving water
to their lands are non-existent. They have become counter-productive or they are not within the
ambit of the working of this Ministry at all. Fifth they have much less employment than others.
Whether you take Infant Mortality Rate or Maternal Mortality Rate, every other indicator is more
harmful to these people. Such violence takes a heavier toll of these people than others. Therefore,
the proper term, that could be used, in order to describe this type of violence that is committed
against these people in the society, is genocide. What is genocide? It is very important for us to
understand this. The philosophy guides you; philosophy has enlightened us. Sir, there are three
important statutes which are available in the international legal system. First, the Universal
Declaration of Human Rights; second the International Convention on Civil and Political Rights; and
third, which is most the important, is the Convention on the Prevention and Punishment of the Crime
of Genocide, which is applicable to us, and our country is a signatory to all the Convention.
Therefore, genocide has been defined in so many words which, | thought, | should enlighten this
House. This is very important, which we have ignored to incorporate in our legal system...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): You have taken eight minutes. Take two minutes

more.
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SHRI RADHAKANT NAYAK: Sir, | am the last speaker. Don't you think you need to be a little
more generous ?

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): There are four speakers more. Take two minutes

more.

SHRI RADHAKANT NAYAK: The convention defines genocide as follows: "Any of the following
acts committed with intent to destroy, in general or in part, a national, ethnic, racial or religious
group - killing members of any group, causing serious bodily or mental harm to members of a group,
deliberately inflicting on the group conditions of life calculated to bring about physical destruction in
whole or in part." This is adequately defined in the Convention, but it is not available in our legal
system. Therefore, how exactly should we go about it? You are aware how Hitler planned the
holocaust. Hitler perpetrated it. That was a one-time horrific act. In this country, our variant of
genocide goes on for centuries together. It crosses boundaries of generations and moves to other

generations, and from centuries to eons And, it is not only human, but it is also ecological.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): That is all.

SHRI RADHAKANT NAYAK: It is cultural. It is genetic. In other words, we should promulgate
under our legal system, a new law, which has to be more radical, and substantially innovative. Only
then will it be possible for us to mitigate the geanocidal violence which is being perpetrated directly,

or, indirectly by some groups in our society against these unfortunate hapless people Thank you.
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Mr. Bharatkumar Raut, only two minutes.

SHRI BHARATKUMAR RAUT (Maharashtra): Thank you, Sir, | will not take even one minute
extra. Sir, while | appreciate the work that has been done by the Minister of Social Welfare.
He comes from Maharashtra. | have seen him how he has fought his way to this post. So, | definitely
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appreciate him and | have high expectations from him. Having said that, Sir, | wish to make only one
point though YTiave many points to make that we often talk about reservation for the Scheduled
Castes, Scheduled Tribes in jobs, in education and we forget about it. That is a very easy way out to
show that we are doing something for the downtrodden, those who have been neglected by the
society for years. That is not enough because only reservation in education and only reservation in
jobs do not take these people anywhere. What we need is that if a child in a Scheduled Caste or
Scheduled Tribe family wants to take higher education, foreign education, he or she needs loans and
getting loans for the Scheduled Castes and Scheduled Tribes is a big problem. There are problems of
giving them loan; there are problems of the interest that is charged. My request to the Government is
that if we are really honest about the welfare of the Scheduled Castes and Scheduled Tribes, then,
we should lower the interest on education loan for this class. If it is 6 per cent or 8 per cent, make it 4
per cent or make it 2 per cent, make it a nominal interest and see that the children of this class get
higher education. Another point is, sub-point | would say, about the rules which have been framed
for getting educational loans need to be eased because different nationalised banks have different
rates of interest. For example, the Central Bank has one rate, Dena Bank has another rate, SBI has
third rate, and privatised banks have different rates of interest. Why not a uniform rate of .interest?
Also dictate to all banks that the nearest bank shouid give loan to the Scheduled .Castes and
Scheduled Tribes, particularly the Scheduled Tribes students at the nearest place. | come from
Mumbai and the nearest place is Thane district. There are tribals. Boys staying in Jawhar have to go
to all the way to Thane city. That takes him one full day to go and come and he has to spend at least
Rs. 500 only to make one trip to Thane and just to take loan from the banker because the rule does
not permit. | think, this should be looked into and rules should be amended. ...(Time-bell rings)...

Thank you very much.

SHRI MATILAL SARKAR (Tripura): Thank you, Sir, for giving me this opportunity. Sir, | would
like to invite the attention of the hon. Minister . to some important issue prevailing in the State of
Tripura. Sir, in the State of Tripura, the Scheduled Tribes are enjoying 31 per cent of reservation. The
Scheduled Castes are enjoying 17 per cent reservation. They are together enjoying 48 per cent and
the rest two per cent are for the physically handicapped and ex-servicemen. Twenty-Five per cent of
the population come under OBCs. But the OBCs cannot enjoy the .minimum reservation in the State
level services because all the 50 per cent have been consumed. It is a very important issue. We have
moved to the hon. Prime Minister. We have moved the Social Justice Minister but the issue remains
as it is. The State Government has also represented the case to the Central Government. But those
belonging to OBCs in the State of Tripura cannot enjoy any benefit of reservation in the State level
services. It is not only in Tripura but also in seven more States in the country, Horr. Minister

can search it out. am representing the State of Tripura. So the 50 per cent barrier has to be broken.
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Judiciary has put up that limit but the Parliament is more powerful and it is capable of quashing that
50 per cent barrier. | call upon the hon. Minister to come to the House with a suitable amendment so

that we can surpass this, otherwise, we cannot provide reservation in these places.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Please resume your seat. ...(Time-Bell rings)...

SHRI MATILAL SARKAR: The Sachar Committee has given reservation to religious minority, but

these are being deprived of reservation. Thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Discussion on the working of the Ministry of

Social Justice and Empowerment is over. The Minister will reply tomorrow.

Now, we shall take up matters under Rule 377. If Members are particular to read it, they can read

SHRI S. S. AHLUWALIA: Sir, what is 3777

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): No, no. Sorry. | am having the Lok Sabha

hangover. In the Lok Sabha, -Special -Mentions are made under Rule 377.
SHRI'S. S. AHLUWALIA: Don't mention that. You are sitting in the Raiya Sabha.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): | am having that hangover.

SHRI S. S. AHLUWALIA: There is also Section 377 of the Indian Penal Code. Don't mention that

also. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): | don't mean 377 of the IPC. It is the hangover of
the Lok Sabha. There, 377 means Special Mentions. Now, we will take up the Special Mentions. Shri

Elavarasan. Would you like to read or lay it on the Table?
DR. V. MAITREYAN (Tamil Nadu): We will all read.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Okay read. It is left to the concerned Member.

SPEICAL MENTIONS

Demand to prevent the construction of a dam across the river Palar in Andhra Pradesh to facilitate

the availability of water in Tamil Nadu

SHRI A. ELAVARASAN (Tamil Nadu): | would like to bring to the notice of the Government the
impending dismal situation in the State of Tamil Nadu regarding non-availability of water sources
which may cause severe drought in the coming years and converting the State as a reservoir of over-

flown waters of neighbouring States. As an act of adding woe to an already existing misery, now, the
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